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SHRI NIREN GHOSH (West Ben-
gal): We will ask for clarifications
later,

THE DEPUTY CHAIRMAN: You
may lay 1t on the Table of the House.

PROF, VK.R. V. RAO: Yes, Madam.
With your permission, I lay on the
Table of th> House a statement on the
grounding of M.V, “Vishva Shanti”
near Constantza port on the 1st
March 1968,

THE DEPUTY CHAIRMAN: Co-

pies must be circulated to the Mem-
bers of the House and they may ask
for clarifications tomorrow, Now we
go back to the debate. Mr. Mooker-
jee.
RESOLUTION RE PROCLAMATION
BY THE PRESIDENT UNDER AR-
TICLE 356 OF THE CONSTITU-
TION IN RELATION TO WEST
BENGAL—Continued—

SHRI C D. PANDE (Uttar Pra-
desh): The voice of Bengal

SHRI VIDYA CHARAN SHUKLA:
We should hear him without interrup-
tion.

SHRI DEBABRATA MOOKERJEE

(West Bengal): Madam Deputy Chair-
man . . .

SHRI BHUPESH GUPTA: I assure
you, I would not interrupt. My only
request is: For goodness’ sake, tell
the truth,

SHRI DEBABRATA MOOKER-
JEE: Madam, T have profited a good
deal from the advice given by
my friend, Mr, Bhupesh Gupta. He
has advised me to tell the truth and
nothing but truth, This is a piece of
advice which I should endeavour
to follow not only today and here
but for the rest of my life, But I
would expect Mr. Gupta at the same
time to follow the same advice. But
the trouble is that we always look at
events through coloured glasses. Mr.
Gupta's glasses are coloured red.

SHRI BHUPFSH GUPTA: Madam,
this is a reflection on my glasses, My
glagses are not red.

SHRI DEBABRATA MOOKER-
JEE: My glasses are coloured white,
It is a neutral colour; it is in fact no
colour at all 1n scientific terms, There-

$ o ter st ~ .
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fore I am more prone—I use the word
advisedly—towards truth than per-
haps Mr. Gupta is.I'am in perfect ag-
reement with him when he says that
in the circumstances which prevail
in West Bengal it is necessary that
we face the electorate and we know
their mind, It is Mr. Gupta’s hope
that the policy which has been pur-
sued by his Party or more properly
the United Front Party in West Ben-
gal is a poliecy which is likely to be
endorsed by the people at the polls.
It is equally my hope that the Con-
gress Party, when it faces the electo-
rate, will face them boldly and put
forward before them its programme
and invite their candid opinion and
that opinion is expected to be reflec-
ted in a clear and unequivocal man-
ner this time, according to us, in our
favour and. according to Mr. Gupta,
in favour of the Party to which he
belongs. (Interruption) 1 will not at-
tempt to vilify anybody or any Party
hut I do not propose to deny myself
the right of which Mr. Gupta freely
availed himself of, putting his inter-
pretation upon the events that have
overtaken West Bengal during the
9-month regime of the United Front
Government,
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Madam, it would have been very
helpful for me if I could get some
statement from Mr., Gupta which
would clearly show in true light the
performances of the Party to which
he belongs, Unfortunately no such
clear statement is available, But
there is a statement to which I must
call the attention of the House. That
is a statement of a very authentic na-
ture made by no less a person than
Mr. Ajoy Mukerjee. You will remem-
her, Madam, Mr. Mukerjee listed four
peoints and to those four He added a
fifth. -

SHRI BHUPESH GUPTA: On a
point of order, Madam. We are dis-
cussing the Proclamation, i.e., the act
of dissolution and dismissal, That re-
lates only to that period. It does not
go beyond that period. Therefore he
should confine himself to that parti-
cular peried.

THE DEPUTY CHAIRMAN: Mr,
Gupta, please take your seat,
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SHRI DEBABRATA MOOKER-
JEE Madam only two minutes ago
Mr Gupta did not hesitate to hang
three persons by the swing of one
rope One was Dr Ghosh, another
was the Home Mimister and the third
gentleman to share the honour was
Mr Dharma Vira The four points to
which Mr Ajoy Mukerjee 1eferred
were briefly these He was complete-
ly disillusioned with the policy and
programme of the United Front Par-
ty

(Interruptions)

SHRI BHUPESH GUPTA Madam,
I wanted to relieve him of the anxie
ty of my presence here

BSHRI DEBABRATA MOOKER-
JEE Madam, I have grown accus-
tomed to Mr Gupta's ways I have
grown equally accustomed to his
puckered-up brows clenched fists and
‘his pursed-up lips displaying a beau-
t1ful set of white teeth against the
background of an ebony face If Mr
Bhupesh Gupta will forgive me, I am
inchined to think that the Spanish
Poet, Cervantes, did not write 1n
vamn He anticipated my friend, Mr
Bhupesh Gupta, when he conceived
the character of Don Quixote who
mistook every wind-mill for a giant
and every country wench for a dam-
sel in distress Mr Gupta sees some
danger of dark designs lurking, not
only 1n the mind of the Home Minis-
ter or the Minister of State for Home
Affairs but everywhere I wish to tell
Mr Gupta there 1s no such danger
anywhere except perhaps in his own
mind I think T can as an elderly per-
son advise Mr Gupta not to look at
the world through a coloured glass
but to took at things as they are He
18 free to approach the electorate to
acquaint them with the policies of his
Perty he 15 welcome to do so  just as
we on this side of the House, the Con-
gress, should be allowed to approach
the electorate, face them and ac-
gquaint them with our policies and
programmes and get their wverdict
We shall bow our heads to that ver-
dict,

SHRT BHUPESH GUPTA: Ma-
dam when they bow their heads,
they pick some pockets

SHRI DEBABRATA MOOKER-
JEE Madam my friend seems to be
suffering {rom kleptomania Mr Ajoy
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Mukerjee of the United Front was
thoroughly dissatisfied with his own
Party he said that i the industnal
field there was widespread discon-
tent  there were disorders, gheiaos
and 1mnmhuman treatment meted out
to the people running the industries
and theire were a very large number
of cases of physical violence Sccond-
ly he said that certain political par-
ties were determined to organise the
landiess labour moving about with
weapons and forcibly occupying the
lands of the jotedars Thirdly law-
lessness has 1aised 1ts ugly head
throughout the State and 1f was re-
cewving  active encouragement
from some of the political parfies
which had jomned the Government
Fourthly a wing of a political party
had openly 1nvited China to help the
party in bringing about an armed
1evolution Lastly out of great sor-
10w he referred to an instance of
physical humiliation and 1nsult he
had reccived at the hands of people
who were connected with some sec-
tions in his own Government name-
ly the UF Goveinment These aie
matters of history I cannot improve
upon them nor can M1 Gupt wich
all his ingenwity take away from
themm So when Mr Gupta says that
Dr Ghoshs Ministry was responsible
for doing this for doing that and for
domng the thitd thing he ought also

to remember what his ecistwhile
Chief o1 his prospective Chief
himself said 1n connection with cer

tain sections of the party belong-
mg to the U F Government Let
us hope that the UF people will
not show Mi: Ajoy Mukherjee the
same courtesy as they hiad shown
him in che past The courtesy con-
sisted 1n giving him a blow 1n the
morning  apologising to him 1 the
noon and slapping him on the cheek
in the afternoon It 15 a matter of
deep shame that Mr Gupta should
have thought i1t necessary to talk of
unity 1n the UF The UF was uni-
ted only 1n utter confusion and mm
complete disunity In the mornmg
they would take a decision in the Ca-
1 net and tn the afternoon they would
tave 1t condemned publically 1n
meetings i the parks and squares of
Calcutta Why? Tt 1s bacause the UTF
Government had lost completely its
control over a rebellious section of
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their party which is still showing its
fangs and telling them that they are
betraying the true interests of the
party by entering into some kind of
an alliance with the consequence that
the UJF. Government as it was in
the past was a reactionary Govern-
ment, and il it succeeds in forming
a Government in the near future, it
will be no better than the ‘B’ team
of the Congress Party. So this is the
story of the much vaunted unity.
This is the story of collective minis-
terial responsibility to which Mr.
Gupta thought fit to draw the Hou-
se’'s attention pointedly. I will not
add to that story, I will only ask Mr.
Gupta, through you, to remember cer-
tain cardinal things., He knows
them all right but in the enthusiasm
of indulging in fireworks, he forgets
them, and allows his better judgment
to be warped by considerations
which are wholly extraneous to the
question in hand. I will ask Mr. Gup-
ta to advise his party—he is a gratui-
tous adviser—to respect law and or-
der. T will request Mr. Gupta to go
about the countryside and preach
that democracy can live and flourish
only if the rulg of law is firmly es-
tablished.

SHRI BHUPESH GUPTA: Demo-
cracy lives in Mr. Ghosh's permit
box. It has been living so for 20
years—in the permit box of Mr. Ghosh
and Mr, Profullg Sen . ..

(Interruptions)

SHRI DEBABRATA MOOKER-
JEE: Mr. Gupta is terribly fond of
digging a man’s past, If he digs up my
past. ..

SHRI BHUPESH GUPTA: Not
vour past. If I were to dig up yours,
T know you were once a very good
lawyer, vou contested the elections
and we defeated you in the first Ge-
neral Elections and Mr, Atulya Ghosh
made you a Judge through the Gov-
ernment. I have not said that.

SHRI DEBABRATA MOOKER-
JEE: If he is anxious to dig up my
past. he is welcome to do so but I can
assure him that he only dig in for
gold, He is anxious to explain the ge-
nesis of people and their emergence
into this House, I do not grudge him
that exercise but I shall refrain from
referring to the genesgis . . .
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| SHRI BHUPESH GUPTA: You
| never won any elections.

SHRI DEBABRATA MOOKER-
JEE: .. .of Mr. Gupta and his
emergence here, He came here be-
cause of rertain forces of disruption,
of dishonour, that had grown in that
part of the country.

SHRI BHUPESH GUPTA: He said
that T came here because of forces
of disruption, It is better to come as
representing them than represent
Mr, Ghosh,

SHRI NIREN GHOSH (West Ben-
gacli): The Congress is utterly in dis-
oraer.,

SHRI DEBABRATA MOOKER-
JEE: I do not grudge.

SHRI BHUPESH GUPTA: How is

it? This is a reflection on our
elections, We defeated him and
he became a judge. He should be

grateful to us. You were defeated,
Mr, Roy, out of sympathy, made you
a judge. Everybody knows it. Can
vou deny that?

SHRI DEBABRATA MOOKER-
JEE: I can stand Mr. Gupta’s ignor-
ance but I cannot stand his arrogance,
When ignorance is united to
arrogance, it becomes absolutely into-
lerable. T wish Mr. Gupta acquainted
himself with the procedure of appoint-
ment of High Court Judges. Unfor-
tunately for him, he has never been
within miles of courts of law,

SHRI BHUPESH GUPTA: After
having seen you, I wish to be miles
and miles away from the courts.

SHRI DEBABRATA MOOKER-
JEE: My esteemed friend to my left,
Dr. Sapru, reminds me ¢that Mr.
Gupta is a Barrister, but the pro-
fession of law despaired of him and
made a present of him to politics and
a politics of a particular type wher_e
he flourishes very well indeed, It is
my hope that some day Mr, Gupta
will sit by my side,

SHRI BHUPESH GUPTA: Where?
Here?

SHRI NIREN GHOSH: Hg is invit-
| ing Mr, Gupta to sit with him in the
| other world,
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SHRI DEBABRATA MOOKER-
JEE: My friend Mr. Niren Ghosh is
perhaps grudging Mr. Gupta the
pleasure of accompanying me to the
other world. The other world might
he hell or might be heaven. I do not
know but so far as I am concerned, 1
hope I am not destined for hell but
yvou seem to sayv I am not destined,
for heaven either, Possibly then T go
to purgatory and there at least I ex-
pect to see to my right Mr. Ghosh
and to my left, Mr. Gupta to be pur-
ged of their sins.

SHRI NIREN GHOSH: I would
not like to live with you even in
purgatory

SHRI DEBABRATA MOOKER-
JEE: I am not aware if the Chinese
have a separate purgatory.

SHRI BHUPESH GUPTA: He has
said that he would like to see two of

us on either side, Can we implement
it now?
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SHRI DEBABRATA MOOKER-
JEE: Now there is a persistent

request from my right and from myv
left to tell you about the Chinese
hell, My difficulty is that I have
never been a denizen of hell, far
less of the Chinese hell. I would
leave that job to my esteemed
friend, Mr. Niren Ghosh, who has.
so far as this House is concerned,
played excellently well the part of
Sancho Panza de la Manacha, fol:
lowing closely Mr. Bhupesh Gupta
seated upon the rosy jade Rozi-
nante.

SHRI NTREN GHOSH : You are
the Sancho Panza of Shri Atulya
Ghosh. who is in Bengal and you
are playving the game here. You
should realise that you are the

Sancho Panza of Shri Atulya
Ghosh.
SHRI BHUPESH GUPTA: I

hope you won't get the part of
Birinchi Baba.

SHRI C. D. PANDE : We
not able to appreciate

are
what you

*osay.

SHRI
JEE :

NDEBABRATA MOOKER-
I wish my friend, Mr. Bhu-

nesh Gupta, were a true democrat: !
but from what he said it seems he ;

helieves in settling disputes not in
the usually understond demaocratic

[ RAJYA SABHA |
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manner of sitting across the table
and settling them. It seems he

believes in taking every dispute to
the streets. Therefore my grievance
is : do what I will, say what 1 like, ,
Mr. Bhupesh Gupta would not
agree with me when 1 sav : Let us
sit across the table and decide our
disputes. If he and his party were
so minded, it would not have been
necessary for the Government of
India to impose President's rule
upon the State of West Bengal It
must be admitted that there were
ugly cases of floor crossings. These
gentlemen, esteemable as they are,
showed clearly by their floor cross-
ings that they deserved to be dealt
with in a very firm manner by the
electorate who had returned them
to the Bengal Assembly. To that
extent, certainly it is a welcome
sign that soon, enough, very soon
perhaps, we are going to have an
election at which these gentlemen,
the defectors, will be called upon
to prove their bona fides to the
pzople at large, and that would be
a very healthy exercise. But Mr,
Bhupesh Gupta suggests that when-
ever there is a diffcrence or a dis-
pute, it deserves to be taken to the
maidan where a settlement has to
be reached by whipping up popu-
lar anger and enthusiasm in the
wrong way, creating thercby, a kind
of mass hysteria. That way, T fear,
Mr. Gupta is not behaving in a
democratic fashion He seems to be
a believer in ochlocracy, that is to
say, in a kind of mass upsurge on
the crest of which he hopes to get
swept into power. That may produce
results for some time but not for
all time, If Mr. Gupta sits quietly
down and places his hand upon his
heart. T am sure he will not like the
way in which the Assembly of West
Bengal has been treated by the
Speaker. He may have his own
point, of view, I am prepared.

SHR] BHUPESH GUPTA: A
great Speaker shall be remember-

ed a  historic ruling, a historic
Speaker.
SHRI DEBABRATA MOOKER-

JEE : Now was it the right way for
the Speaker to impose his will to
supress the democratic rights of the
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elected representatives of the people
of West Bengal sitting in the As-
sembly there? No law, no legisla-
tion, no  constitutional provision

clothes the Speaker with the right |

to make a pronouncement upon the
legality or otherwise of a Govern-
ment. The Speaker exercises his right
within certain circumscribed limits.
He is the custodian of the rights and
privileges of the House.

SHRI BHUPESH GUPTA : And
that is what he did.

SHRI DEBABRATA MOOKER-
JEE : Who has ever heard in any
part of the world of a Speaker in a
democratically elected Assembly sit-
ting upon the legality of a Govern-
ment? No one has ever heard of it,
and I submit, Madam, . . .

SHRI BHUPESH GUPTA : The
subsequent Government installed
was an jllegal Government and so it
happened,

SHRI DEBABRATA MOOKER-
JER : I submit, Madam, the argu-
ment which Mr. Gupta puts forward
in support of his interruption is still
more fallacious.

SHRI BHUPESH GUPTA : Will
yvou yield? I will put forward.

SHRI C. D. PANDE : He will not
vield.

SHRI DEBABRATA MOOKER-
JEE : Mr. Bhupesh Gupta will be
pleased to remember that after the
ruling had been delivered the mat-
ter was taken to the Calcatta High
Court, That court went into the mat-
ter and held that the Governor, Mr.
Dharma Vira, did possess the power
of withdrawing his pleasure in rela-
tion to a particular Ministry.

SHRI BHUPESH GUPTA : The
Speaker’s ruling was not taken to the
High Court.

SHRI DEBABRATA MOOKER-
JEE : It is irrelevant that the
Speaker’s ruling
there. The Speaker based his rul-
ing upon two considerations.
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SHRI DEBABRATA MOOKER-
JEE: . . . first that the Government
of Mr Ajoy Mukerjee had been so

dismissed, and that Government hav-
ing been 1llegally dismissed, the instal-
lation of Dr. Ghosh as the head of
the Council of Ministers subsequent-
ly was also illegal, and that the As-
sembly had been summoned into a
s -sslon upon the advice of an ille-
gally constituted Ministry, was not a
session in the eye of law.

S TEAREN (ITC TR
TAAT ART AAMAT TEhT AT T,
ZAHT 1S AT TG # Ffew g AT
Tam faemT =gy |

ot o do aie : 77 O F7 azH
g
SHRI NIREN GHOSH: You know

what a gentleman he is,

THE DEPUTY CHAIRMAN: Please
do not interrupt the speaker. You also
sit down, Mr. Rajnarain.

SHRI DEBABRATA MOOKER-
JEE: Sit down please, Please listen
to what I have got to say, and then
you say what vou have got to say.

Y THAATCRN ¢ 9 HTT ST AT
#fe fr Fg gz 9

st o o qi¥ : @rET AT FA
®E
sft TS ;T 1 i FEn

a.

g

s die Fo wiF: #ft yw AT
ﬁwﬁa@w%wml

Y TR waaﬁwa’h‘
TF ATIE ALY AN |

SHRI DEBABRATA MOOKERJEE:
Kindly listen:

s TR : UF IITE7 gHFT
afsay

THE DEPUTY CHAIRMAN: Let

SHRI BHUPESH GUPTA : What | Mr. Mookerjee proceed uninterrupt-

are they?

ed
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SHRI DEBABRATA MOOKER-
JEE : This is the foundation of the
argument upon which the Speaker's
ruling was delivered. Therefore the
moot point was whether the Gover-
nor of West Bengal had the legal and
constitutional right to withdraw his
pleasure from the Ministry presided
over by Mr. Ajoy Mukerjee.

SHRI BHUPESH GUPTA : No.

SHRI DEBABRATA MOOKER-
JEE : 1 fear Mr. Gupta cannot very
well at this stage say “no”, for it is
a decision of the High Court at Cal-
cutta, and until and unless that deci-
sion is set aside, Mr, Gupta and I and
everyone must feel bound by it.

SHRI NIREN GHOSH -* * *

SHRI DEBABRATA MOOKER-
JEE : I do not know whether my
friends opposite really understand
the import of what they are saying.

SHRI BHUPESH GUPTA : I under-
stand it.

SHRI DEBABRATA MOOKER-
JEE : If they do, then so much the
worse for them. I submit, Madam,
the judgment delivered by the High
Court at Calcutta, prevails, if you
advertise yourselves as democrats, if
you believe in the rule of law then,
unless and until that judgment is
cet aside, you must feel that you are
bound by it.

(Interruptions)

SHRI BHUPESH GUPTA : We say
it is a perverse judgment, a coloured
judgement,

(Interruptions)

SHRI NIREN GHOSH
rolitical judgement.

(Interruptions)

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Madam, I would request
that all these observations regarding
Judges should be expunged.

It is a

I Expunged as ordered by the
Chair.

[ RAJYA SABHA ]
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SHRI BHUPESH GUPTA : No, no

We challenge it. It is a perverse
judgment.

SHRI DEBABRATA MOOKER-
JEE: I beg to submit, Madam

THE DEPUTY CHAIRMAN : You
should not make reflections.

SHRI AKBAR ALI KHAN:
Madam all these remarks should be
expunged.

SHRI C. D. PANDE : But Mr.
Niren Ghosh said that it is a politi-
cal judgment.

SHRI DEBABRATA MOOKER-
JEE : Mr. Niren Ghosh does not
understand what he says and there-
fore

SHRI RAJNARAIN : Point
order, Madam.

THE DEPUTY CHAIRMAN : Al
right. What is your point of order?

SHRI DEBABRATA MOOKER-
JEE : T will not interrupt you. You
go on. T will not imitate bad man-
ners.

of

THE DEPUTY CHAIRMAN : Mr
Rajnarain. you have appealed to_me
and you should address me. And Mr.
Mookerjee will sit down when Mr.
Rajnarain is on his point of order.
Be brief Mr. Rajnarain.

SHRI C. D. PANDE : Mr. Niren
Ghosh said that it was a political
judgment.

Y AT ; 7 T (AT FIAT
g fF #0 ag #57 % g8 Soraee avEw
2, g IOHFT NG § FUT qg HRATIAAT-
AR Y wwAeT & O <E g O
TE T8 @ ¥
THE DEPUTY CHAIRMAN :1 do
not think it would be unparliament-

ary, but it is not proper. I say it is
not proper

SHRT BHUPESH GUPTA
may not like it, but we like it.

The DEPUTY CHAIRMAN: Please
sit down,

You
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) Madam, may | say that
the Rules of Procedure ol this House
clearly provide that there should be
no aspersions cast on the Judges of
High Couits (Interruptions)y May 1
have my say” I am saymg that one
of the hon Members was pleased to
remark. addrvessing Mr Mookerjee,
that the Calcutta High Court * * * 1
am onlyv tesquest ng you, Madam. to
please go through the records later
on and :f there are any aspersions
cast on the Judges of a High Court or
on the Calcutta High Court. vou mav
consider what to do with them It
yvou find that thev ate i accordance
with the Rules of Procedure of this
House or according to Parliamentary
practice, you may allow them to stay,
but otherwise you may take such ac-
tion as the Rules of Procedure re-
quire to pe taken,

SHRI BHUPESH GUPTA : We
question that judgment I am saying
that he 15 a Judge like him, like my
hon friend Mr Mookerjee I{ I sav
he is a bad man, that he is a wicked
man, you can take it 1s an aspersion
1 only say that he 1s a Judge like him
Let Mr Mookerjee say that he him-
self 15 a bad Judge, a perverse Judge
or a corrupt Judge, 1f he says that,
then he 1s what he is That ic what [
say.

THE DEPUTY CHAIRMAN: T will
go through the proceedings and

SHRI BHUPESH GUPTA: No, no.

. THE DEPUTY CHAIRMAN : Please
sit down.

SHR1 BHUPESII GUPTA - T sav
the Judges in Calcutta are hike Mr
Mookerjee here You cannot cxpunge
it 1n vour chamber. Madam There
are Judges like mv hon friend Shri
Debabrata Mooker jee

SHRI AKBAR ALI KHAN : No, no
Mr Niren Ghosh said that it was a
political judgment That is objec-
tionable

SHRI NIREN GHOSH - You don't
know

e Expunged as ordered by the
Chair. .
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(Interruptions)

THE DEPUTY CHAIRMAN :; Please
sit down all of you. When I am on
my legs you should take your seats

SHRI DEBABRATA MOQKER-
JEE : T will only say that these ob-
servations are puorile

TIE DEPUTY CHAIRMAN : If
I say that T will go through the pro-
ceedings, why do you get so pro-
voked? There 1s such a thing as ...

SHRI BHUPESH GUPTA:We are
not provoked

THE DEPUTY CHAIRMAN .
Keep quite There is such a thing as
parhamentary and unparhamentary.
But there are other things also which
must be seen There is no question
of anv expunction unlesg T go through
the proceedings If you have com-
pated somebody without positively
pointing out to him, 1t is all right
*Like™ 15 all right. There 1s nothing
wrong 1n 1t We should not get un-
necessarily  sensitive over these
things Now, Mr Mookerjee, you
must wind up You have taken a lot
more time I have given you ten
minutes more because of the inter-
ruptions Now you must wind up.

SHRI DEBABRATA MOOKER-
JEE: Speaking for myself, I can say
that myv shoulders are broad enough
to take the broadside coming from
Mr Bhupesh Gupta and his lieute-
nant Mr Niren Ghosh.

SHRI BHUPESH GUPTA: He is
not my lheutenant He is my collea-
gue

SHRI DEBABRATA MOOKER-
JEE: What I wanted to point out is
this The Speaker, having before him
the judgment of the High Court . . .

SHRI BHUPESH GUPTA: On a
roint of order You will see from the
Rules that we cannot discuss a Spea-
ker’'s conduct without a substantive
motion Your Secretary will tell you
that.

SHRI C. D PANDE: You can
quarrel over that in the Assembly
there
SHRI DEBABRATA MOOKERJEE:
May I remind my hon. {riend,
Shri Bhupesh Gupta, that the very
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basis of this discussion 15 the
statement of the Home Minis-
ter and the Home Minister was pleas-
ed to say that there are three tactors
which contributed to the unfortunate
result of the imposition of President’s
Rule there, one chronic political
mstability, two the deliberate policy
of certain groups not to face the
Assembly or alloy 1t to function, and
three the Speaker’'s repeated ad-
journments sime die which provided
the background against which the
Government took the considered view
of the measures that could be adopt-
ed to remedy the situation There~
fore, 1t 1s not irrelevant to refer to
the Speaker’s ruling, that 1s consider-
ed to be one of the three factors res-
ponsible for the introduction of
President’s Rule With your leave,
Madam, I will refer briefly to the
observations made by the Speaker
himself when he adjourned the Hous»
sine die for the second time He said
he saw no reason to revise his opinion
since no authoritative pronouncement
had been forthcoming as regards the
legality or constitutionality of his
conduct, reflected 1n his order to ad-
journ the House sine die 1 submut,
Madam the Speaker of West Bengal,
was purblind and he allowed his
better judgment to he warped com-
pletely by political considerations
He should have taken note of that
judgment, and believing 1n demo-
cracy believing 1 the rule of law,
1t was the bounden dutv of the Spea-
ker to give full faith and credit to
the judgment of the Calcutta High
Court

SHRI BHUPESH GUPTA
kum

SHRI DEBABRATA MOOKER-
JEE and held that that judgment
should prevail unless and until it was
set aside on appeal

To return to my original point
Madam we are going to have the
elections Mr Gupta and his party
are very anxious to face the electo-
rate they shall certainly be welcom-
ed to do so We on our part, we of the
Congress shall not shrink from our
duty and our responsibility, we have
the courage to face the electorate with
the programme of our party Let Mr
Gupta and his party do that and let
me on behalf of my own party, the

Bun-
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partv to which 1 have the honour to
belong express the hope publicly that
henceforth the respective parties will
go by the rule of law We believe 1n
democracv and

SHRI BHUPESH GUPTA Who
are you to say that” Let Mr Chavan
say 1t If he says 1t T can understand
1t But who are vou to say all this?

SHRI DEBABRATA MOOKER-
JEE Mr Gupta grudges me a repre-
sentative character I have not grudg-
ed him that But I have now begun
to doubt whether Mr Gupta has any
authority to speak on behalf of his
party He 1s just one-fourteenth of
his party Fourteen parties had an
eighteen point programme

SHRI BHUPESH GUPTA You be-
long to the crowd of Ali Baba and
the forty thieves West Bengal has
reproduced Al Baba and his forty
thieves and my hon friend there
belongs to that group

SHRI DEBABRATA MOOKER-
JEE Each of these 14 parties of the
United Front contributed one poimnt
Only four points remamed to be
shared between them and they were
disorder disarrav disruption and dis-
content

SHRI DAHYABHAI V PATEL
(Gujarat) Madam, I have heard with
attention the previous speakers parti-
cularly as thev come from the pro-
vince which 15 primarily concerned
in this debate I am sorrv that the
province of Bengal has been suffering
all these years Even before we got
independence 1t was famine and after
we got independence there has been
unrest food shortage and perhaps
there 15 a lack on the part of the
people to pull themselves out of the
situation T do not want to be unfair
to the people there perhaps they have
not had proper guidance but the fact
remains that there 1s a certain lack
on their part which 18 not healthv to
the province of Bengal People do not
seem to realise that 1t 15 only by
greater oroduction that prosperity
will come that thev will prosper
that the province of Bengal will pros-
per and that Indian will prosper

There 1s another factor that should
attract our svmpathy over the vears
crowds of refugees have been coming
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into Bengal. I hope we have now seen
the last of it. Only four or five years
ago I had gone there with several
colleagues from other parties in Par-
liament and ] saw the wretched con-
dition in which the refugees were
coming from across the boarder were
hardly anything, some of them with
scarce clothes on their bodies and in
a few cases, I am very sorry to oh-
serve, one cloth had to be shared by
both the husband and the wife. It is
understandable that under such con-
ditions the province has not been able
to make progress; it is understandable
that people are being driven to des-
peration under such conditions. And
of course there are parties in this
world who always look for a happy
hunting ground in such situations,
parties who look out for disruption
and disorder and where else could
there be a ready-made situation to
suit them? It is unfortunate that
our Government has not been listen-
ing to us. I have been one of those
who have been repeating in this
very House more than once that
Lenin said that the road to Paris is
through Shanghai and Calcutta. They
got Shanghai years ago. Is this
Government going to make a present
of Calcutta to them? Madam, in re-
cent years we have the experience of
happenings all over the country. After
the general election with the Cong-
ress Party in utter disarray one group
agamnst another, with no dire(_:tion. no
leadership. every month ol every
third week the Prime Minster gocs
to take advise from Mr. Kosygin or
Mr. Kosvgin comes here and gives
advice. What else can happen to this
country . .

SHRI NIREN GHOSH: Not from
Johnson?

SHRI DAHYABHAI V. PATEL:...
because after all it iy known that
their party wants to spread thejr cult
all over the world and in their own
Bible which Lenin wrote for them he
said that the road to Parisis through
Shanghai and Calcutta. It is the neg-
lect of our Government that has al-
lowed these conditions to prevail and
therefore the Congress failed so badly
in the elections, The situation ‘hgs
heen bad in many places but 1t is
very bad in Calcutta. The Govern-
ment should have forseen such a
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‘ situation because Bengal is a border
| brovince. Soon after the elections we
had the ugly happenings of Naxalbari,
We know the geographical position of
that little bit of territory. That is a
little neck between two parts of this
country which we cut and separated.
Many people are looking forward to
seize that. I hope there are not many
in this country of that view but there
are many across the border who are
waiting for that chance. What hap-
pened in Naxalbari, the trouble that
is taking place in Calcutta, what hap-
pened in Assam, are all pointers and
this Government is not able to make
up its mind what to do. It is just
drifting. 1s there any Government?
Madan. 1f you look at this morning's
haper you see in what disarray this
Government is. Mr. Chavan does not
tnow what to say in Parliament
about the situation in Punjab created
by the Speaker's ruling or by the
constitutional crisis there. Another
important member of the Govern-
ment, the Law Minister, chooses to
make a statement in public, not in
Parliament, saying quite the reverse.
quite contradictory., 1 do not know
whether this is contempt of Parlia-
ment or not. When Parliament is
sitting the Law Minister should mak-~
his statement in Parliament and two
important Ministers of the Govern-
ment should not make such confus-
ing, if not contradictory. statements
on practically the same day. When
we open the paper this is what we
see in the morning. I do not know
what impression it makes upon my
friends opposite or those who adorn
the Congress benches or the Prime
Minister. It 1s because of the Govern-
ment that we have this difficult
situation in Bengal. One cannot but
sympathise with the poor people of
Bengal who have been suffering under
this agony. Perhaps as the cities
have the advantage of the Press what
1s happening in Calcutta is better
known but the rural areas have also
suffered. What happened in Naxal-
bari? How the crops of people were
harvested by persons who had noth-
ing to do with them? Yet the Govern-
ment wag not able to keep law and
order. Was that a Government? Was
i that a Government to be tolerat-
| ed” Had the Central Government
' no responsibility in this? Why

I
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were they  watting for long? If
they had responstbility what did
they do about 1t? The previous
speaker, an emnent lawyer and
a High Court Judge, told us what
he thinks about the United Front It
1s not my purpose to repeat his argu-
ments but he had quoted from the
remarks of the Chief Minister of that
United Front Under thcse circum-
stances how can we say thal there
was a Government? 1 would sympa-
thise with the Governor who had
as the i1epresentative of the Central
Goveinment, the difficult job of dis-
charging his responsibilities knowing
it full well He 1s one of the ablest
officeis of the Government ot India
who has acquitted himself credit-
ably in many appointments He had
a very difficuly responsibility to dis-
charge, knowmng full well perhaps—
I am sure he does—that he would get
hardly any svmpathy or understand-
mg i{rom this weak Government
which 1s a House divided agamnst
1itself which does not know v hat to
do and what to say Any other
Government would have lent him
stiong support when he tiied to keep
law and order when he put down the
Gherao Ministry This Government
did not know what to do Under
these crrcumstances he iried to give
the demociatic processes a trial undet
the Constitution as best as he could
I think he did his duty well 1 do not
agree with my friend Mr Bhupesh
Gupta nor do T think the r1ematks
or criticisms that he made about him
wcie at all justificd

Madam all this trouble ariscs be-
cau<e this Government refuses to
Irok at facts and to leok at historv
Is 1t not under stmilar cincumstances
that the communists had «eized power
.n the countries ot Eastein Europe
m Czechoslovakia and Poland? Is the
Indna Nehru Government prepaiing
this countiv for such a state of
aftaris” Then what thev are doing in
Bengal 15 quite all 11ght 1t that is
their plan If 1t 1s not so why do
not thev take the lessons of history
and act? Under the circumstances
the only actton possible 1s the action
taken by democratic countries even
bv President Nasser of whom Wh
Bhupesh Gupta till very recently was
a great admirer

[ RAJYA SABHA |

4340

w relution to 1 est
Bengal

SHRI BHUPESH GUPTA Even
now I am an admirer

SHRI DAHYABHAI V PATEL
and that 1s the banning of the Com-
munist Party Banning of the Com-
munist Partv 1s the onlv way out ot
the situation 1 this countiy and if
democracy 1s to be saved, that 1s the
only way

SHR!1 BHUPESH GUPTA: I do
not admire you if you har my Party

SHRI NIREN GHOSH Mr Dahya-
bhai 1s 1t not buieted bv the US
Embassv?

SHRI BHUPESH GUPTA 1
admire you M:i Patel but if vou ban
me I will not admire you

SHRI DAHYABHAI V PATEL
You need not I am not looking for
your admuration [ have my own
views I have my own convictions I
do not need to learn them from any-
where else I have not had my con-
victions or leaint my lessons at the
f ¢t of Gandhij: to be altered by the
alterations that have taken place mn
the Congress the partv which wins
clections and takes votes in the name
of Gandhiji I have never allowed
them to alter mv views about 1t 1t 18
the Congress Party that has chan-
ged

SHRI BHUPESH GUPTA You
can alter them

SHRI DAHYABHAI V PATEL
its loyalty from one man to another
fiom one philosophy to another and,
therefore the confusion in the Con-
gress Paity Look at that We have
some people who belong fo the old
guard who still remember the days
of Gandhinn We have another set of
people perhaps who do not even know
that and thev have their views They
do not know what to do Of course
my fried Mr Bhupesh Gupta and
his irnends are here to add to their
confusion not only by then speeches
and the performance by the verv well
subsidised press from the communist
countries People who wanted to
preach the communist cause hike Mr
Krishna Menon, were able to get a
printing press and all sotts of things
on a payable whenable basis These
are known facts and the Congress
has allowed this situation to develop
with open eyes It is the guilt of the
Congress Party that has brought us
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to thig and I think they must blame
themselves The Congress had forgot-
ten service to the masses They have
forgotten going to the people 1n the
villages and listening to their griev-
ances, talking to them and explaimning
to them what the situation 1s and why
their difficulties are theie, because
thev do not care They have been only
worrying about how they could keep
themselves in power That 1s what
thev have been doing all these years
and that 1s the cause of their down-
fall

in this touse we have exposed
cases of corruption of then Chief
Ministers time and again 1 do not
know but my fiiend Mr Bhupesh
Gupta savs many things about Mr
Atulya Ghosh and the Congress
Party there I have no knowledge ot
these things n such detail, but 1t
looks as 1f things aie not all right
And certamnly 1t s up to the Con-
gress Party to get up and set 1t 11ght
if 1t wants to keep the Government
going 1if 1t wants to be a Party there
Otheiwise they will have to make
room for anothe; Party Of course
the recent decision of the Congress
at Hyderabad to topple non-Congress
Ministries rightly or wiongly may
cause difficulties everywhere but 1t
15 nhot going to help the Congress It
1> not gomg to help the cause of
democtacy

SHRI BRAHMANANDA PANDA
(Orissaj Tt s dead

SHRI DAHYABHAI V PATEL
Which 15 dead the Con,ress or demo-
caey’

SHRI BRAHMANANDA PANDA
Congress

SHRI DAHYABHAI V PATEL
I am quite inchned to agree with you
that the Congress is dead just living
on oxyegen It would be good 1if they
would give it decent burial They
did not listen to the advice of
Gandhiyt to wind up the Congress
Paity after treedom had been attain-
ed If they had listened to him we
would have had a clear democracy,
demociatic parties 1n this country
standing for principles and 1deals
which the people would have
understood Here we have confu-
ston with so much of illiteracy
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The Congiess has managed to
take advantage of the situation

all the time The country will have
to pay for it, it the country does not
realise what 15 happening The les-
sons of history aie before us We
have known how communists have
taken over many places many coun-
tries outside India and 1f India 1s not
alert we are exposed to the greatest
danger We made the mistake, under
Jawaharlal Nehrus nspiring rule, of
shouting Himndi-Chin1 Bhai Bhai”
What happened to us Now, everyone
of these triends 1s interested in seeing
that this countiy does not hecome
stiong because everyone looks at us
v 1ith envy distrust or danger We do
not know who 1s the real friend whom
we can look torward under this situa-
von That 1s why we are getting more
and moie into trouble and confusion
It 1s not relevant to mention the eco-
nomic mess that the country i1s mak-
ng on this issue but the political
mess that they have made 1s very
relevant because what has happened
i Bengal 1s directly a result of the
utter confusion 1n the political
thought of the Congiess Bv theu
utter disiegard of the lessons of his-
tory, they have allowed the situation
to deteriorate so badly mn which the
poor people of Bengal are suffering
the most whether 1t 1s m the cities
or m the rural areas One cannot but
ympathise with the peoplc What else
can one do” All democratic forces
nust <1t up and find a wayv out Other-
wi ¢ t1snot onlv a disaster to Ben-
gal but to the whole of India Let us
tihs the warning

SHRI SURENDRA MOHAN
GHOSE (West Bengal) Madam De-
puty Chanman the only thing 1s
when mv friend Shi: Bhupesh Gupta,
spoke and afterwards Shri Dehabrata
Mookerjee was speaking, some heat
was generated 1mm this House and my
doctors advised me to keep away
from excitement, so I was hesitating,
but now 1t has settled down

Thi, matter has been discussed
from constitutional and legal points
of view and Shri1 Debabrata Mooker-
Jre has tried to give answers to the
questions raised by the opposition
Members and I am not going nte
those aspects I have decided to speak
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because today what is required, I feel,
1s that a commonsense view is to be
taken forgetting all our party affilia-
tions etc, for the time bemng a com-
monsense view of the political situa-
tion 1n the country as well as outside
also 1n the international field, Mv
friend, Shri Dahyabha: Patel, just
casually mentioned that our Prime
Minister 1s going to Mr Kosygin and
Mr Kosygin 1s coming here At the
same time he ought to have noticed
that not only our Prime Minister but
the heads of Governments all over
the world are running all over the
world 1including Mr Johnson, Mr
Wilson. Mr de Gaulle and others
That shows that they have also
felt some pressure of the political
forces which have been genelrated
by their blind activity of cold
war which has brought them face
to face with the total destruction
of the present civilisation or finding
out some solution as to how all of
them can live and just work for
future peace and progress It must
have been so felt otherwise these
leaders not simply for the fun of it
are running about meeting ecach
other Therefore, 1n the international
field also, if we are to take any
lesson from the movements of these
heads of States, 1t becomes clear that
something very grave 1is going on
there

My friend. Shri Bhupesh Gupta,
referred to the last general elections
Let me tell him not to take any pride
m 1t, but let me make a statrment of
fact 1 entered politics at the age of
15, and at the age of 75 which T am
1unning now that 1s the only passion
in my life. nothing else could attract
me but only politics and my countrv
and also international peace and
human unity My friend jocosely
comes and tells me that he will des-
troy mv 1deas T told him that he can
never destroy them I find that you
are rather coming nearer to mv 1deas
and Russia 1s also f{rving to come
nearer and nearer fo that great ideal
something which I kept a secret I
am row telling you that for your

[ RAJYA SABHA ]

information because you were in our
party The dav when T first signed
that pledge with mv blood T was
asked “whv have you signed this
pledge, to fight for your country's !
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freedom?" I said, “Like yourself, as
you expressed so eloquently all the
teeling which 1s uppermost in your
mind, the same thing for me.” The
leader told me, “Yes, true, but re-
member one thing”

SHRI BHUPESH GUPTA. Who
was that?

SHRI SURENDRA MOHAN
GHOSE  Shr1 Hemendra Kishore
Acharya He told me, "Remember one
thing” This 1 kept a secret, now I
am divulging 1t for your information
>0 that you also may kncw, as you
belonged to the party one day, what
was the 1deal before that party for
vhich you were also called in that
party and Shr1 Niren Ghosh also was
called 1n that party I was told. “Re-
member one thing Your remamning
under the British Government is not
only causing Indian people to suffer
hut dependency 1s the cause of suffer-
ing for the humanity of the world
Unless vou are free, the world will
not be free, the world suffering will
not be removed Therefore, that res-
ponsibility also 1s yours” Afterwards
[ came to learn from Shri Arobindo’s
yriting that not only for freedom but
we shall have to work for world
nnity. and he has written volumes on
it, giving all the political. historical,
co¢1al, psvchological forces and how
those forces are working to bring
about that human unmity I leave it
there

When T first rose and -aid that T rise
to support this motion today we are
i a pecubiar position 1n which we are
supporting this motion 1 also felt a
hittle happy. I was glad that after all
these years Shri Bhupesh Gupta and
myself agamn today are in the same
boat 1n a very stormy night. But the
cloquence with which he was trying
to justify the United Front

$HRI BHUPESH GUPTA:
da11 husiar”

SHRI SURENDRA MOHAN
GHOSE: That ‘“husiar” 1s for you
‘Kandar1” 1s standing here That
‘husiar” 1s for vou my friend The
pomt 18 this The eloguence with
which he has tried to defend and ex-
plain the unity of the Umited Front
T only wish it was true, nobedv would
have been happier than myself But
mv friend Shri Dahvabhai Patel has

“Kan-
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said something, I need not go into
that. T know. perhaps you vourself
know, that T keep myself in very !
close contact with workers of all these |
14 parties of your United Front, and |
they come to me occasionally for |
advice. Therefore, 1 know their mind.
It at all it wag united in its activities,
if we are to draw any conclusion
about their unity, they were united
to simply create chaos, anarchy and
confusion, nothing else, So, to one
aspect of the whole situation T would
like to draw specially my friends,
Shri Bhupesh Gupta’s and Shri Niren
(thosh's attention, and that is this.
Before the time of the election 1 did
not know much about what was go-
ing on, but at the time of election I
had occasion to know something
about what was going on. I am not
going to mention any party or any
country, but [ came to this positive
conclusion that due to the cold war
of these two power blocs, a situation
was created in India releasing all
sorts of political forces, conflicting.
vontradicting and clashing with each
other; all sorts of political forces were
released as a result of the cold war
of these two power blocs, and those
who were in it, the forces, were en-
couraged. roused, only on one aspect
of the whole political activity, that is.
power, power, power, power; de-
nounce this man, denounce that man.
and try to come to power. This power
phobia. T do not exclude my party
also. this power phobia, this power
madness was so widespread that no
political party was free from this
cold war activity going on in India.
and there were two trends at the
time of the election of these political
forces which I could see on the sur-
face: one, down with the Congress,
and the other. keep away Commu-
nists. These are the two open trends
which T could discern from the sur-
face. But those who were plaving this
game, perhaps bv seeing the result
of the elections. they realised that
they could not get all that they

wanted—both sides. They became
disillusioned.
Another thing is, the common-

sense view with which T look at these
political forces, My friend knows it,
On the one hand. dvnamic forces are
released without taking responsibility
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L/STORSS—7

in retaison to West 4346

Bengal
taken leadership of all this burning,
shooting il these activities going on

all round, with thousands and thou-
sands of people defying the bullets;
thes  are coming forward. But no
political party has taken the leader-
ship, the responsibility saying, yes,
we are doing it and for this purpose.
A leaderless mob engaged in such a
destruetive work, self-destruction or
destruction of society—anything they
will destroy—-is let loose. On the
other  hand,  political  parties—my
party, your party, every party—and
their leaders are there but nobody
listens to them If anybody goes and
savs, oh, stop all these things, the
leaders will be hooted out. Nobody
will listen to them. So, on the one
hand, such a tremendous political
furce 15 released without leadership
and on the other hand, we all claim
to be the leaders of the people, with-
out anvbody to follow us seriously.
This is nothing but a clear indication
of complete anarchy engulfing us,
which has caught us unawares,

So, in this connection. the time has
come. Not only here, 1 say, inter-
nationally also. Today also you raised
the question of Rhodesia, about Ian
Smith’s cold-blooded murder of two
patriots, and of three more patriots
also todav probablv. And my friend,
Mr Bhupesh Gupta. mentioned about
some demonstrations in London. Well,
T can see as a result of this cold war
for the last ten or twelve years, so
many forces have been released all
over the world. especially in Africa
and in other parts. I will not be sur-
prised if the United Kingdom Govt,
the head of the Commonwealth, may
be blown off by the forces which they
have generated and created, white
and black. We have some experience
of these riots here. It may assume a
gigantic preparation, it may create a
gigantic situation all over the world,
it mav blow up all the existing autho-
rities in many countries of the world.
It is high time for all of us to think
coolly and try to read the direction
of these political forces released here
in India. We are concerned with our
own country. And our Government
and the Foreign Department, 'they
will take care of the international
affairs. But it is high time that we
just took stock of the whole situation
and try to realise the position.
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Before I conclude, T just want to
mention one or two things I was
noticing my friend ftom the time he
came here to this Parliament, he
makes eloquent speeches in defence
ot democracy in Bengal It was not in
defence ot democracy, but 1n defence
ol mobacracy Mr Gupta. if you read
vour own speech on the Bengal situa-
tion where you have spoken about
saving democracvy vou will your-
self feel, no no, T have done a
wrong thing, that was not real demo
¢rtacy Mr Promod Das Gupta, Mr
Niren’s Secretary, their party’s secre-
tarv, made a statement, I do not
know, it has opened the eyes of
Bengal He made a statement I read
1t in the newspaper——-I do not know
whether 1t is true or not—that the
Naxalbary activities were really
created by the CIA agents They did
not take any responsibility for the
Naxalbari activaities It that were
really so, it 1s high time for all of you
to heware, to be conscious, to be on
your guard that because of these cold-
war tactics these agents have pene-
trated everywhere Therefore, my
appeal to all of you will be this We
welcome this President’s rule It has
come really as a boon I am one with
you 1n congratulating the people of
West Bengal because ultimately they
have brought about a situation in
which President’s rule had to be
introduced There T congratulate
them The leaders’ eyes will be open-
ed everywhere 1t should open their
eves to the actual realities of the
situation+ what are those forces,
what are they trving to do overnight
Evervbody denounces somebody But
the day he leaves that party and gocs
to join another he becomes a hero
All these things sometime we also
played T myself also plaved this
game n politics But that time has
gone Tt has gonc for evei, never to
come agamn

SHRI BHUPESH GUPTA - You did
verv well in vour davs

SHRI SURENDRA MOHAN

[ RAJYA SABHA ]

GHOSE" In those davs that was the
volitics and I played 1t and T may cay
T mav take a little credit that T plav-
ed 1t very successfully in Bengal

SHRI CHITTA BASU (West Ben- |
gal). You became a victim of it
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SHRI SURENDRA MOHAN

GHOSE: T am not gomg into this be-
cause today this new situation is to
be viewed looked mto, with the pro-
spect ol the futute The great leaders
of all the nations, they also perhaps
will come to realise .

SHRI BHUPESH GUPTA: I hope
ygu1 will not call myself Guru mera
chela

SHRI SURENDRA MOHAN
GHOSE - Never a guru always takes
pride when the (holy becomes greater
han, hum,

About Mr Dharma Vira, I could
not agree with all your condemnation
of him Mr Dharma Vira really came
to rescue the State from the anarchv
and Dr Profulla Ghosh will be re-
membered, not in the language which
you have used, but will be remember-
ed that even at that age, with that
health, he came forward to save
democracy

With these few words, Madam I
give my support to this

Mtaa Iy (T 937T) ¢
qEEM TH ¥gAT T ¥ fFEw
TR FTT A ATTI@A @ F1 |
T g fe g weEE § wmAEm
fegeam # afs a8 oF T A
grn fome  Tomfw wferer 4T
a7 q whrw wwwg Fem dom A 98
T {21

[Tie Vice-Cuairman  (Suri
Buircava) In the Chair)

TS A ST TAEAT I T g8 & 99K
1 W g Fifege sEwe & AR
Sgl @F sHifegs FiTFE FT IR
& & aweEn § f5 ol aw S o
g7 ¥ ITW IT 9T FE TERT T[T
T fafew T E e we E
FIAA ¥, AT T AT T FAFAT
?, *fwm o wEsy oY gew genr
A I FAAT TN ¥ 1 TAET TEQE
§ 7 W gx & Agwar g froww Ay

M. P
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dgifas marr Afufer &, S argee
AT AT IS TR TR AT & Arafaw
grey F A A0 gftz &/, 9uv
AT FIF OTF= FAT AESTR
o oEwam oA A &
f& #aferm w7 A & wenv
R fergram &1 FE@ER =TT,
foeer fomr = Ao Afaamr mam
T AT I 9T g @ntfaw & fr
feam A gw At & A9 W
TEAATAT | H(T T[T
affeafs 7 =7 @ 2rAc
a7 7T & feferfaat aze
TG E AT AT e qEr T
T ET F QAN OAT g gar # fE
AT F 7T AT F TGN AT E
fara =7 7 WAL A7 Afga #4 R|,
afarr Fr Ve, fSegard w7,
T e T # afewr, afysw 7
foeaey a1 w@, 1 famm o g
foad ax 7 gn for ¥ faam 309
F AETHAT & AT § AqHAT F
A AT AA FAT AGT TAALC AT A
Hfewt & ag oF azg ¥ fafza graza
F AT | AT AHAT ¥, AT A
[T AFT § A G &1 AT F&T T4
&t 7z faemard &t 7€ fF afmea
g & fog ag et 7 f &
fanfaa #2, 48t f57 A w® 72
fa=or 37 anfem, fasr e fafees
F AW qAMT 90T, T8 99 A7 FH
F Ay ® K18 fora A F18 Fvqeeren
PTG e ol v I S A | 4
fe == fawa & wadx #1 37 e
fear St A oY @ afwe feasera
F 9 399 fr Avg ¥ AT T0fER,
TE AR A 73 o7 9A7 91 AR
o, AT & gAwar g 1 B4 Al
L/STORS8—7

4T M

[ 12 MAR. 1968 ]

in relation to West 4350

Bengal
& mifera 164 & 9w fafrer *
ERIECC A I I I A I
Tar & 3AF #15 ofr A wReRE 47
arzfenr faferea 20 aft% & ol a%
FATT TE I |

G GG I T A
wraﬂﬁaﬁmgmfma‘qfrvfrsfw
w0z faa g faareed steqr 9t M7 3w
AT A AAT I AT 0% 3z qeasT o
AT W FETEE ¥ frega | e
frar g A9 T R A6 IR
Haae & fag gg metenr fafees
e ufa fod S fonrd wepe, JeRTy
AT AT FATT F7A7 AT FAR T4
aifed | A 9 919 37 AR a0
THAT weter AT @ g faAr s
AZ AT A TEAR T A 3T q@H
T e WG Tz o faa)
TEA fEr T 9 AR R OIERD O
Fre fadr g, 48 A9 AT 0T ATITARAT
g ouaqr H AawATT g W AW F
FE FTEEHE MG TERN TEM
F FRw AfFdW & e ved
U Y AR FT AN i avE 7 AR
TF=EATA g1 AFAT &, HAGAT g1 AFaAT
3 3O grer 7 afT ITEIW F@ qv
T T4 TFAT £ | [ AW T 7 T8
HITATCCEY ® AT AT & § IR TS
f5 7z affeafa A st vt 8, Tsrea™
# fag A AT T WA F: TEE
F qava< F gL # ggafcfeafy ang oy,
agr AATFAT HT T Frnr R @, q
fewa fpar AT, qATA AF 49T Y
FTOMATT FAAT T | F7 ar<feafd T
F AT 7% | FET AATGAT FT (SOeq AT
o N oS g fafgy aFwees
q(d & TAAC A FAFFAT AT TR F
frr & fooey warFaelY 1 it aF fearea
a8 foran, Ay wearafyy AT 1 WH



4351  Proclamation by

President
[#fr aeida 27T
mitar 78 fen i m AR q
& T &Y Sty affesta € geeam,
FUH TR FI TS | TUH 3@ g1
T AT T TR AT WTH TALET
g FT WTEIIEAT § w3
oY T A T AL A E TS A9 SHT
® e § & | ' w7 7 s ffee frate
# & I9% frow § o W A Far A7
T T AT T FEAT A ST Ay )
feg % wg v § B e Ay qfaet
wrr & ag fafeaa @mr =sfem #ie fay
A T 7 =we aw wherd @,
gfare FY, oTAER A W & U5 |
qur F AT 9% ag o PAATEOT | dew
A & FT T e fpar o @
fepart, dotra & =i A e e A
foFar, so% S § AT T AT F FR
T T T 7T R AT & | (e
qfefeafy oY & o9& For aMTe £
femfor 2t & 72 2w 3w @wq § | TN
& FF A AT T qeA A9y e,
- ofafes fifere & fag geww far
g W or {5 95 aee 31 A9 &
Qe T AT AR, AT U A A el
JIAw AN w{. w5, 9% I
3% TG a1, T a9 ereE ¥, gt
T M F qT ’ fFT F w97
qgwA 2, ferar agma 7 &, A fw |
afFr qlem A 39T =fEw ar, e
q I ATF € F AT =fEn a7
T AT A AT FTL G 2 A |
e 77 78 g far w7 378 oy 7oy
A, fF el it ave 3 S o a9 g
TE ], FAFATA AT &, 48 T FEA-
w%"—‘ﬁ“"famﬂ'@»qgﬁﬁw
AT AT § AT TR FT FEA-

I & G A G N WAw

[RAJYA SABHA )

in relation to West 43562
Bengal
T g AfyFTd & age T 9,
HfrrmT T FY, A9 AET F O3
@ & IwEm Faad 5 fyms a
Afram Y e § AW §  sefa
feator g1, arar fwtor 8, 7g W @
A2aF &, WX 39 gfoer § F awewan g
fs Tadv AR ofwe AW @ e,
sifyrre w1 faesrarfat 1 se faaaor
THA §AT 2 | ¥ AGE T UF AT
FCL AT AATAFAT &, Tg IETAX Tl |

7 Y AT, § 48 |t T qAEAT
g f& Fa9 Fidegym # af@aT 76
AT H G T ENW, OAT AL ARAT AT
waar | fafwe a1 81T gu Y, TomfE
T 9T agq A g ge ot afe
T T AT TG T e
ol oY o fAERarEy & A -
ZqT &) FRer ft sreer qaT Ay
JAY T FAT AT AL &\ § FIGH
a1 faevfy 2, ST 7 & 7 7 Fgw R
FIT TE AT BT T §, R W S
FEATTA & Fria @ faar
& T afE e g g, a1 ag ot
eEaTdl AfFRET T TSI FERTF 8
ot St AT = B avg g A
TR &1 @I g-Fal arfened &7 A
T &, FEY AR FT, FEr DT F7-
Iy A9 e Ted A nE I qw
0% AT & 1 Ay §9 a8 Fa e
AT T, TAIX Q5T FT, AT FieT-
AT & WA &, FEIAN T & IqF
arv. § g6 AwaT #nn | gk e emamad
q2q 7 g1 % foedy o ardt w1 &7 &y
ofew | § 49 F 997 7 74, fg w-
THE T Fig Wt 79 qfomw ssme
AT F 9 9T F &1 g 2@ T -
Ty aif¥aal F1 FW % | fgT gEar
1§ g | 91, T §G AAGL AT
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353 Proclamation by

Presudent

&R g ge | uF fF AR
T HFAT & FTEETCIIA F He1q ST
FT AN 1 AFAT § T JET AT
IR gAY AWET WTE A FATAT ¢
"I AT AL § W H AT AT A
A w2 ? 7 AT o, WS, * AR
AT | a1 ST ;WA AT &
AT qg T g | AR A
T AGZT T ZH TATAT ST AT THAF AT
FHT T HTHAV FIH F (AU TC, 77
F1 o fear R TFT F &Y TF qEHT
F1 fAgm@ T 731 T are 79 am,
T ATE | ATAT & AT TS0 HAT AFC
oA e FISA 7 AT AT,
g% fagme g9 fasr &1 A w9
SPRT | T UHERR S & WA
T A &, T8 A F TG T g
HATT | T A7 AHLIN TF & TgAAE 7
T ug & fF A g 8, ww
TR T AT TOTEN 2T § 1 a3
gfte & g0 A, WIH 7 TOAH HT9T
g aFar g, AT T & T
e AmA ® oz fwg wha § Ao ag
AT 7T F g & W ¥, 48 q9F
BT ® 7@ ®T WTFLARAT & | T
TARAF 111 uT At §, @
I T &1 HfAFT & a1 7, 379
T T AT g A1 W AvE AT A
AT AT AAF WY AT AGT FCAY, wAy
Ay fazamw g o

SET A% gHifeuT FEe & 99 g
¥ Ag FEAT AN g FF aTe H T AG TAAT
T FA e R gr g wdw & A
fo q o7 a9, TrEzgE F#@ 9,
UFAITE FIA FET | T TN AG FAT
AMge | A AT fgA R g, WA g ¥
g fx ame 7 g fag o @@ g
arfgy, wrarAty Tra AT Fifgw Ha
AN HT HGAT AT T FLA T @759

[ 12 MAR. 1968 |

in relation to West
Dengal
T WL 57 weATAfy FEra A -
ATFAF ATHI oA F(E A7 HFTTF
& A g gfr 7 Aoty g A
W AT g AT AT T ART FTEIIEA
* UATEEZ F ALK A9 FE), AT &
AT A ATX F AT A FEY, AR G H
I FTAFTH AT T T FAT E
it TN © JTANTSAT W13,
TR, § @A IR0 AT EY AT T G
ATGATE | TeAT AP AT AT & foF o,
afqum gAifa, qemnT w5 gy
TR FPW W, FAMAT § A1EAT g
fF yTsa T SR AT 97T A BT A
AT FTT AAF T =T F q@gT 0
ST AT F0 21 W AT g g
fr nafor gama Avenfasitar g wx 99
g faelt A & 7 A A A
g & o A g & o gfew i sna-
ferm g% &, oo v fArrear sperrar
FT AT &1, T 8 87 % 0F TRt
TEHT T ATFR AT, av 7g fw
T & e Hl THEFT IAAT 2 |
o ATHT & 3 oAwy gAry
oo qEst qifgd ad TwE | g wEd-
g & afed a1g, 77 afzard 71 avz
FXERT &V TH A AT g
U RN AT E 1§ OTAATT g
fo wfaarT & gt 7 AgarT &
ame § oot waddl q L.,
ofT T S A AT AT ST gl A
TR
IuawTeaet (S AT FEE wna ) :
AT FEH |
ff TATRED : F JFAT AF
oY grdy S, ot F Y, AT 5w FAT
am FW ® e § & ;o ag
QT g & AR A v owiw
FT A HE T HE AL TH ALY AT
ERCEIEHE T

4354



Proclumation by
President
st e <o W - R 9 wa-
faaq & a1 g7 TG F9 |

S TAAATCRI ¢ EHTIT U & &6
T & % g & 9T A gn e
AT FAAT &1 T 56 @ qRuF avEe
g1 78 & AT I ATHILH agwa (61 a1
&, foFg F7 TE €, 98 WA TSATA AU
qEA | B ATHR HT AC@RA FL 2 L
W HEd & AT ST ATGAT § AR
qer & AW, AV T S, ot iy s
¥ fF 7 g8 1§ A AT T F@T I
nF AR § A AT Ig ¥ 2
T, WA T ACH T agAA TET ®@
AT E 1 5 G | § AT A & TR
q foa afgar A< afn 1 g §
FFT AT HF & (AT @9 g g |
¥ o THHT ARG F@T g AT T g
ST B A AUTAT FT TTF AT
TEFL FEAT Z |

SHRI BIIUPESIT GUI'A Mr,
Vice-Chairman, thete s no g i

SHRI M. N. KAUL «Nominated).
There is no quorum.

4355

[ RAJYA SABHA |

i rdation o W st Lol

Bengul
qifga f& FIsoaer 99ER § O
oI (47 & W F977 AT 7907
TAT & 415 I G A T TF G
ST 8T 9T A TEI 41, I ACHT Al
feafam &7 for wm = v
SE 9 PO AR &1 qfAfrsq 7
fom wr + gfn # S w
2, WIS g TTETS o TEIE AT A AlY
T8 | T A T T A AT Py
a7 faEraT WA SATA AT
| E HgEHAT 2 1§ AT AgA & wAT &
AT fF Fgar aredr g 5 wv g
ST SIS ATET 21, WY grAT S SaaT
AT T, AT T &1 AT B F0 A
AT afraTE AT AWAT | AT AT I
F AAAHALEAAT F FEA AT G 2,
A & FAGL FATTTRAAT A G 2,
ATEN & HAT ATHAFEHAG AT T TET
2, A1 7 Tt A AT A7 3777
$1 (4T 9T 73T & 1 48 A T ATH
AT UF FF A AT A, G I F
aIEAEer § oz A g g g
HI %1 O T a=ar Jfzy

i
|
|

THE VICE-CHAIRMAN (SHRI H 2T 9T HT T AT 3=y i
M P. BHARGAVA): You may con- 8 LN
tinue, Mv. Rajnarain, The bellb is FH ATE 1A JATH 528 849 T97 2
rnging. COETHTE TN W TIAT B APIT T

Y TR AT F a2 7,721 2 [4
gh Fal @ TF A F7a7 47 vy 4
Tg WX agHA BFg F7 ar 1 frar w1
F1 G T FEH Ay F7 a1 wfime
(e AET AT FTAEE | T AT AT
it & @97 T4T T FEAC ZEm
g % WA g % ag guwr gqmaq
FOM AT AT FIA AET A1 A7
g Y TN ANAT FW ) TEET H[
TASAE TF T A1) W% g ufayr
A g™ F, FATT F 4 F,
W q9T AT TR FY A #59,
@ gR TR ¥ Fae A

|
l

SRR O AR~ G i
ATI AT AT L4 od T Sy A
v T FHATT A9 97 WE 9 WY F 00w Al
A1 qe3iM ATE FT ZAATVITFT 7 1
A HET FH AT AT 3 TFRL e
FL AAT &\ T8 ®F W AT & AT 97
AT FA & Ag ANE BEA 2,
AFATE T § ;T FTAT 74T AfFUTT
T 2O T F) TS E | AT S
AT T AEAT 2, AT FE FFT 4T
qiFT f AT W FEA TEAT [EAT
& gd £1% Tl gaar & o v
FaT YT 144 FT IoAGT HTAT 188

aifed, 1 A S A FEAF | qwrw wwowaar £ gy q@n



%57 Proclamation by

President

gw & &g 9 R gim A€ o,
JrEw FFA AT H g R S )
(I;z{t'm{plum.s) g e Fzar
Frgar § i 0 SR [rar s gt F
TA FAT AT &, FAA A7 AT
FY (A AT ARA &, T TEA TOAT Frair
T g T 7 T3 fF 7 FA F1 fFa
TCaF A & | FTT F0 0T ]
# wgfe fremfaar &, w1 o o
A off T EEgrATfear & H
ITHHEAHA R A2 7 AT
FT g=eff U & FEF AW A, A1
T3 ae 39 ACrEITET A q3fz frer
faar &1 &1 e 1 9m 5 s,
a1 f5T AT A IR AT & IAFT
w9 & 7 A8 wEdl wbrag g
wAT FEAL AT AR TG T AT @I
off, HTAT & AFS FT ATFR | QT
&, &1 37 X & fAAre & fam ag T
78 ar BF 0FAW TSAA AT AT X
fv =T 9 ST ST IFHT WG T
g 0 fazar ¥ 7 A & yg qE
AT g, T A FEA E
wn fEEE g, #a fEw
2 W7 AT aNT g Y F Tgwd &
ary g e T & Jra (AT AT8AT
7 o @RI T4 @3 IR GH ATAT 3,
gfwr%mﬁmé,%fﬁm
% ST R g7 ¥ SIgT 0% a3
FAT 21, 7T | A0 qALA ZY, AT IA
FEHTT & TSATA a1 ageng feafam
FLF |

UF HATT AR FTE i
& ot AqE AT T wae oag g
f fFT &1 %30 F AFOIA g AEA
FT | AT AZ AN BIS AT qFTA
@ Ag SAAT TR AT A AT
AN AT\ AT AT FEAT T TR & |
qﬁf’f@m%l AR HE A FAT

Tar grm fw qTHM dF 4, faga I FT 1 Hind: transhieration,

-

{ 12 MAR. 1968 |

I

In relation to West 4358

Bengal

SREIGIE AR G e i A
yoirsez =g, ffl G #1 SEET
w6 3 1 (B SF g & ST 7
F1A7 ATE (7r, S wvan ArS &1, agAa
fF7 &1 7 94T 97§ SfaT AT |7
F ARHIAF ©17 2 98T HIT AT & FIH
FT ALY FLT AT F TSI, AT H FgA40
18T § fF efwe T agr & AzT &y
qfATST FT TAT AV, AT F TLA FT @AV
T WY 73T A Afgar @ afear #iy
T A AR FZFLH o fa g 71 a9
% &% FTUSATA T FTT W20 F AT
FEAATT W TA WA 270 AT OF FER
FT TR 77 A FT AT IAFT |qEAA
FfmaAmeafig L R0 THR O
gF 3| ATT F EFTA S0 A
fFar % (T |7 3% T oA
FEATE | G IATF A 403
¥ 9T AT & E{RT AT A ALY
FEAT N THE & TOHT & @9 g
2 FEag T4z FFama s efwc
FT IIT HT TT §H ATIZ T 2 Al T
A BRFT qT AZ AT WREEAT W
gfiferg s & fag o w7 7.0 9
T THAE H AT .

it #way At @\ i
uA AT ATl |

\

/ .

\}";’r :\mj\;,r/,’;':.
—_—
~& oy

st AT ¢ gr fufied oF
g1 AR ag 19f777 ga 77 § %% 4%
FZ | 9F gRAE Ar o gt W)
ST A ¥ off 7R AfeAw w7
argT A $HAT A (AT 41 woer
ot | 5 gw et av sifazamr &
FEITE A, 6T 7 et 939 § o

|



1359 Proclamation by
President
[sfr Trstrraron)

ar @ &1 FF FET g [F W OF A
wferrm M &1 qEY gATA sqAedT |
HAEAIT FE Far § A1 @ R R
RArg | Afem Amraw wE, A T,
IEW R fF SfWE Ww g
F1E Afawam A 2, AR S FIOH
FY AT ZH 437 T qFq forgqw g7 7
oY T @ 1 Agf W)W
F@T A JNOUE AEE WAR qAA A
afgat & ARUF AL F 7 arn AT
wfeat § a1 fF qerare & wwfaT &0
q1 g9 A9T efFT W@T 8 89 &
WA ATEH & | AgT T HIE Wl
g1 gt fardveft e ® gw T AR 9AAT
A ¥ A w7 FE o awd
@ a9 oft o wrga aform @R
TETEL T A I FgA & (A7 |@E
21 S fF et A g, T A
Sigi WieT HBT ZFm F@l gH AT
STET FT_AT R a2 @1, 27 |

Y FEYFT ATA HIA : T TTE
T & T SN AW E |

Y TEAATIN ¢ WA ZATT ZA
W g uEAl 4 18 freeae o aga
FATT &7 AT AT ff | 23 AT A
AY A FavErd F7 2o

ol HEEAT AT WA 20 FI

WY TRATTAOT 2 A
gy avEEA v o oarar oy o)
qaavEe &1 2 A7 97 &1 gfafes w7
faar war « fRaAT AwWE g AT 9T
o MT 18T ™ 27 fa7w . ..

Wt WERAX ANA ®A AT, @,
fRe AT g s, 29w fafaa

WY AT 29 R e
FAIT TSI 7,34 fad 29 & =
T3 T AR HF GG | Al g

[ RAJY.A SABHA ]

1
D

In relation 1o West

Lowgal
ey mrEr w2 fE o fem oA
417 7T, WX 309 fa7 ¥ W FA
VAT 7 AT A1 FE F47 Y TXAT
T ST, A AT HTHTET IT JET | A
JATH QAETE! g5, A1 AZAAAT ES,
ST Ag FTHA A SHAEIT HAT IAAT
AT & AT feRT & # avEY
I & W Fgl & TS AT g9
9 g AT =% wfafem 7 fF
T

TF a7 W7 | 98 FF W qemfad
TIET AT @ FTHT AT TZ o, IAH[ ATH
TEAAAT | F A FMAA TRAT ATEAT

13ea

g Afama &7  AfraE F weaR
189 %7 ST FifFe( 2
Uq—Gg

AT T F1E THEEHT W FT & I,
faafea #T & a7 A1 W1 eTET F
a7 ferfa & .

“qTE] WF T frg
F1 fageq twar sor A fagey &
T 1 A (AT T F T
IR EEE B A ¢ ol o B R PR O
O 9% &1 a1 a5 vy

FHOFRAT ARA S T b g
Wi yfafe #@o C T
FEOEAT 1 TR WATIEA 441 0

T ZAT | FMA & FHT T AT FAUT
AT, FT EIAT DT | IART @A
A R G A I T i i
SATE T AT A AT E P A
#gurfas & a1 amreng 2, fexae 2!
A AfaaE #¥ g1 FIA AT A0
F FT T FIR] | FAT AT a9
2 A IOy § A el w5 A
AU A T 8, agt & efwT Fv ;4T
T BEA | R A ger fr gAav
HaW & SR AT WHATT AT HI



4361 Proclamation by \[12 MAR. 1968 ]

President

FIIT TE F AT g FAT 2 AL A
faq Il TG gEAT WU | UF &
Ag # fafrsr wsai 7 &R F oAmg
fafirer 1T a7 ergEar g1 UE FES
A EERT T qFAT 2 fo $1 TAAT T
nreay 7 &%, 5w 7 fraa 5 g
q orear 721 f6T gu ¥ T
T F A FET g PR AT @y,
afaaTe ZZ 1@ & | FA BATH AT
F FA FT AT FT AT F7 GFATE

H OF AW AR FFA AR F )
& TATF AT H AR FATE | FIA F AT
F AW FIE 7 T AW G FAT A
HIAAT, 73 FIT K1 w177 2fna 7@ )
e, ® FEar Agar B 91 g7 FEA
HT A1IA AL, A AL FEAT F A
AARETT I § q WEIAT HgrenT AT
1 AT A g F g 1 wrefaar
wgreT T 7 g7 gy frarar ar 5 a3
TSR, AL FA, FH T B AT3AT G
T TFGATA AT FT FyeT § | fAd
F =g 5 e Av qigT e g
qggT FRC | gH AR W OFMT A
TR G & 1 qg FAT AN TR AT
AT FI@ G T EE L AL HIAAT T ATE
FY, g% AT FTOIFAAT TL AT
YTAT FETSAAE RO AT IS
gAY I FH FGT I AFRAR 2 |
fore oY ST gET T AT AASATH 09 g
‘€9 W% AT, ®F ATH AT A1 AT
FAHA A AT AT | FATE AFAL HAA(
A7 WRE T & TF A(F AT F1 AAAL

Ty - LI A
hd r ¥

O T S FRW S

' - &l

o B
Now your people are there,

In relation'to West
Bengal

T [ e Wt @ A AAAIT A

FHFET AT AT TZ TFETIH FT JAATF

Now your people are there.]

Sl TN ¢ AT, AT FHA
YR AFFL § | TR ARG 9
T AT | AT T F AT SAET HAT
FIT | A FT O AR AT KT H
TF 35T A A AHAL AAT @Y TEA, FIA
Tel TN | @A AT AT[T &
A g ! AgEA F1 qeraA § qfvoT
FIAT AT AeTHA F1 agad 7 qfwod
AT AV T W T ;IHAT AL
AFAT &, T ANTE & 1 AT 947
¥ fermadt § wFa 74 |@f 7g A1 &
375 e % arg s w=a7 fF gq9q
AT Z1 AT FIRA T AZHA § 4547 AT
foradt mgferad gt awdt & saor wme g
WA AN FEAE A F A9 7 5 7
FATHT TEY &, AT T § 1

wfgam, w4 Je Jadr 2

AT T BT AY Zean 31 W@y & 3

| faeey ®  Afawa | faar gwo 2 fr
| et v e w AT
‘ CACT N A e i A i e 1
I Wt ArTfasr M s o
FANTT qE AT F | AR, qAT A
f gaTTr TEIE gET oAr WA gan, #
T 9T FG AL FF TEAT, HOL W qZ
AT § 6w Ero Ao Ay fredy
FHfagaT FT T o 70 S o YA L
afeeze &1 41 FLF I T | §9
THAT A T AT AAT A AN 7 AT
7 QT | AT FETEET JIT A-
qTiAHT T WA Tl &, A (77 5777
F oA T W AR &1 AFT faq
FHTY 419 A TG 97 W 4l &F g
} 5 et &Y I1e & gax ank ¥ fefegae

P

| 47 1 Hindi Transliteration, - *
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PLrodamation by

DPresident
[t Tt | EEE
afezz wgd AT W@ & ﬁﬁ’fﬂ"TT
afereze &1 | Wf':ﬂ:;a AT | 357 3,
79 ART 42T 9T 9919 F7 @ £ 77 gHIR
T RTS8 @) &, 3% au7 fefese
dfeezz o e afsfora dfese w1
e AW AR T8 AAegz a9, a8
18 FMA 3, 77 AT, AF AT
A § TH FTAA KT AT 9

& Fgar e gt BeAw faew-
faarrern 2, fpawt forsm seqm 2 f99q
TR A1 OfAE FT TRTIT FAT 8,
faaa faamdt = w1 2, feA i
A g T FeREr e e
v AT g1 T AT § FH AqET
N

gATX faa TS ARE A7 AT
STET AIEH A UFH AT AZA WG FAT
A9 1T AT I T AL FTEE
Far f6 W qgy & AIAGTT AT A T
wwet @l g e Amr AT T g A
1 AwT K A% q Wi AE AR
fart a7, Fsfraur 1 Y 2 &, ST ARG A
T & ATHT AR, AT =T FHr a7
FT & F AL A 71 A7 i
& IR T R TN N AT AR
g W0 | H ST AR T FEAT ATEAT §
£ 4 FAE | 2, T8 ATT AT A TG
qF ¥31 2, qF AT A A E (958-59
a)

Y safeare . fag (fgm):
zdr gFFT [nfiTm AzT AT ATEH
FEAF |

St TIATTLTAT ;. ZHF FEAFL TG
afa fraar ARA &1 AN JE
FE |

4363

yar, oftyq, AT &\ " A
fanfior AT, W YTAOT &Y, W Sl

[ RAJYA SABHA |

Lo relution to West 4364

Bengal

T 39 43 ¥ 1 @H F9 & A uw
FTATR | TF FT AT T80 FT FAGT
fear a1 1 ® qr% wEgAr A g R
AT FHfAE ME AT ATE H——Gr%r
HTA T W T [ AT 7 TG T
30 AT T 2 o6 2w fasfiar é—-a:rar"r
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SHRI PHUPESIH GUPTA: | do not
wanl o disturb my friend. You see,
cmetimes my friend used to bring

viam childish things, but we said.

o AIZAT TATL FIIET A°T 4 ) gaF
FZ AT 4 S F71 | 7Y f7d 9 A4y
4, gA9 FgT 1% %1 =g FU, I
Fferer § Z, 89 TUET 947 T AT 0
FAPT APAT AT g7 F AT, D 21

s frmA i (o) A,
SR 4TA qfg § fEAem F1a g,
faﬂﬁeﬁrﬁ{awgﬁml



4366 Proclamation by [12 MAR. 1968 ] wn relation to West 4366

) Lresident

s\ THATCA® : gAT aeq feafq w
Frm fw, & 9 & a8 1 ag
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fam wF a7 n] Tz AZ ATPT IF T
aqAT 21 AfFT 78 Aex & = AT
T A wfer et 1 zeTEd g ar
T a7 fFm

SURI BITUPESH GUPTA: I will
correct it because he is my friend.
They had one advantage about Dr.
Lohia, We had given up the cult of
personality long ago, with Stalm, I
said: “They can sign. I have to call a
meet'ng”,
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faary gare. fa=r, T T ®7 HTET A
FHET & ARIHTT AT & 1 FF &0
SAES F AT F A T F gH g 0w
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SHRI B. K. P, SINHA: Mr. Vice-
Chairman, the confirmation of the Pro-
clamation has come Dbefore this
House for the first time but the 1ssues
raised by the Proclamation have been
discussed threadbare in the House
during the last six months, There 1s
nothing that remaimns unsaid. And so
far as confirmation 1s concerned, it
was the unanimous demand of all the
apposition parties. When the Govern.
ment of Dr Prafuilqy Chandra Ghogh
was faced with certain defections from
his partyv, and when 1t was not possi-
ble o form any stable Government, 1t
was not vnly the Governor, not only
those who held in thewr hands the
rens of power, but all the opposition
palties also were of the view that the
only wav out of that constitutional
mpa st wa~ the Proclamation of
Prosident s rule. And therefore T feel
1t v no use now bringing in old issues,
as old as the original sin of Eve
beeaus  m the situation m which the
Proclamation came. 1t was nevitable;
it was neeessary

Mr  Vice Chauman, after the last
General Elections a new  political
pattcin has amereed m this country,
In many States no patty has an ab-

e maonity and even 1 States
where parties have absolute majori-
{1t hecause of the aggravdated phe-
notne nan of defections from the majo-
1t pnt  the Governments have be-
come unstable, And that 15 why we
find todav that in a major part of
India President’s rule had to be pro-
claimed. We have to live with this
situation for some time to come

Tn this connection a few pertinent
cquestions artise in my mund, which T
would like to put before this House
and the Government. Now the Con-
stitubon  never contemplated  that
Presidents rute  shall be very fre-
quent, or shall continue for a long
time 'This 1s clear if we bhear in mind
the fact that. when an Assembly is
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dissolved there u¢ no Mombers of We hwt Vion advised that it

the Assembly  wd  tharctore  that vould hhwve 1aon competent tor the

Assemiblhy ;v the Membets ot tha Pabiament on a Prodlamdtwon be-

Assembly cannot send anv 1o present i- ing ssued under cdase (D) of arti-

tives to this House the Rajya Sabha cle 3ho to underlake «ortaim appro-

Now when no such situation was (on pitate  measuies  to  cmible  the

templated by the Constitution, that Assemblv 1 start  lunctionimg

situation cannot be corrected ¢ xcept agamn

by a Constitutional amendment T am ,

Leminded i this connection of {he ]1 lsnm M N KAUL  Veny doubt-

expertence ol Kerala wheio Pros u

dents rule had to continue for threc . .

vears 01 more The result was that SHREB KB SINHA - That 1oadhy
uses the ssuc whether article o

twice brennial elections were not
allowed in Kerala and for at least
three years or more Kerala was parti-
ally denied representation i this
House Since this pattein 1s becommg
very common 1 would like the
Government to consider 1f 1t 1s possi-
blé to ntroduce a Constitutional
amendment 1n the televant article-
article 84 of the Constitution -so
that even when an Assembly 15 dis-
solved those who were Membets of
the Assembly at the time of dissolu-
tion, constitute an electoral college
and thev elect Members to the Rajya
Sabha so that at least the State s
not denled representation in the
Rajva Sabha tot a considerable period
And I am sure that if such an endea-
vour 1s made by Government, the
opposition parties also will not object
to it

SHRI VIDYA CHARAN SHUKLA
Mr Niren Ghosh will suppoit 1t

SHRI NIREN GHOSH What s
vour proposal’

SHRI B K P SINHA My proposal
1s to have a Constitutional amend-
ment so that those Membels who ate
Members of the Assembly at the time
of 1ts dissolution constitute an elec-
toral college and they elect Mcmbers
to the Rajva Sabha till a fresh
Assembly 1s 1egularly elected And I
hope all the opposition parties will
say they accept such an amendment

SHRI AKBAR ALI KHAN With
propottional 1epresentation

SHRI B K P SINHA Now Mr
Vice-Chairman I come to another
important 1ssue and that issue arises
from the statement of the Home Min-
1ster made on 20th of February, 1968
wherein he savs:

15 an mtegratcd wticle My Hono fri-
«nd here holds the view that this art-
W15 not capable of bang sphit up
mto various pdarts and not capable ot
application 1n parts Now I leave
astde the bigger 1ssue whether 1t 1s an
imtestated aiticle 1 15 capable of ap-
phiction e patts 1 oassume for pur-
po es of argument that this article
can be split up and applied m parts
But then 1f 1t «:wn be apphed n
parts what does article 356 (b) say?
That article lays down that the Presi-
dent mayv by Proclamation *“‘declare
that the yowers of the Legislalme of
the State shall be exercisable by or
under the authority ot Parliament ’
The ctuaial words are ‘ the powers of
the Legislature of the State” Parha-
ment takes over such poweis of the
Legislature ot the State And what 1s
the Legislature of the State? That 1s
d fined in article 168 Aitidle 168
makes 1t very clear

*For every State there shall be a
Legislature which shall consist of
the Governor and (a) in the States
ot Andhra Pradesh Bihai, Madhva
Pradesh Madtas Maharashtra
Mysore Punjab Uttar Piadesh and

West Bengal two Housed (hy in
other Stites one House ”
Therelcre o Legislature does not

mean an ndividual and separate
House of the Legislature it means a
bodv with Governor at the apex and
1v'o Houscs at the base And it 1s only
vhen the Constitution contemplates
an unified action by these thiee bodies
«acting together that the Legislature 15
constituted and when Parliament
takes over the powets of the Legisla-
ture of a State 1t really takes over
the powers which require three
hodies, that 1s, the tw o Houses and the
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Governov, Lo act in unison. 1t is not
as if the Housc ol the People takes
over the powers of the Assembly, and
the Rajya Sabha or the Council of
States takes over the powers of the
Council of the local 1.egislature, Those
other powers are not taken over, be-
cause the Legislature is not the indi-
vidual Houses of the State. Therefore,
when some people try to proceed on
the assumption that, if Parliament
acts under article 356.(b), the Lok
Sabha or Rajva Sabha shall be compe-
tent to change the Rules of Procedure
of the Houses, they proceed. in my
opinion, on a wrong assumption And
what is the article that gives power
to the two different Houses to promul-
gate their own rules? That is article
208 :

“A House of the Legislature of a
State may make rules for regulat-
ing, subject to the provisions of this
Constitution, its procedurc and the
conduct of its business.”

The power of making rules is a power
which vests in each House. It is not
the Assembly which can frame rules
or participate in the framing of rules
for the Council. Nor is it the Council
which can participate in the framing
of the rules for the Assembly. These
are powers conferred on the two
bodies separatelv and individually by
the Constitution itself and, therefore.
when Parliament takes over the
powers of the Legislature, it does not
take over the powers of the separvate
and individual Houses. Therefore.
when people here say, or when news-
papers report with a touch of autho-
rity that it is possible for Parliament
to take over the powers of the Legis-
lature of the State. and thercafter
amend the Rules of Procedure of the
Assembly or the Council, they proceed.
in my opinion, on an incorrect apore-
ciation of the provisions of this
Constitution. Therefore, the remedy
does not lie, in my opinion. in the
ohservations of the Home Minister.
What then is the remedv? T1f the
Speaker adoois an attitude which is
not in conformity with the high
position that he occupies if a Chief
Minister or the Prime Minister does
not act in the spirit of the Constitu-
tion, if a Governor or the President
does not carry out the ohligations of

[ RAJYA SABHA ]
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a denrecratie suslo then the Consti-
ttion provides no remedy, and  the
system itself breaks up. In this con-
nection, Mr, Vice-Chairman, T am re-
minded of an obscrvation of Glad-
stone, made more than sixty or sev-
enty years ago but which is very ap-
propriate in the situation with which
we are fuced now, Speuaking of the
British Constitution Mr  Gladstone
remarked :

*The Brinsh  Constitution more
than any other leaves open doors
which lead mto blind alleys, lor it
presumes more boldly than any
other good sense and goud faith in
those occupying high offices. And
when these are lacking we are fuced
with a blind allev ™

And what is being done in some Stateg
by those who hold high offices or posi-
tions is really landing us or leading
us into a blind alley. The Constitu-
tion does not provide anyv remedy,
hut something can be done, to correct
the situation, to improve the situation,
T suggest in this connection that tke
presiding officers of Parliament, or
the Speaker of the Lok Sabha, can
convene urgently and peremptorily a
Sveakers’ Conference und this issue,
this new phenomenon. can be the sub-
ject-matter of discussion there, rather
it can bhe the sole subject-matter of
discussion at that conference. And the
Sneakers at that conference, if thev
can evolve some consensus some code
of conduct for the Speakers to ob-
serve, I think that will help consi-
derably in the solution of the problem,
Even an amendment of the Constitu-
tion. in my oninion, would not pro-
vide a remedv bhecause a thousand and
one situations mav arise and no Con-
afitution can contemplate in advance
all the permutations and combina-
tions of circumstances which a speaker
might have fo face or which a Chief
Minister might have to face in which
he  wonld have o exercise these
nowers Thereforc what is necessary
ie for those who hold high offices to
come to some consensve about the
day to dav workine and, tn develen
siich a consensus and tn aceept it in
the day tn dav working in the spirit
and good faith that are demanded of
those who hold high offices,
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Mr. Vice-Chairman, so for the de-
mand made from the other side—and
rightly made in my opinion-—a de-
mand in which the spokesman of the
Bengal Congress has also ugreed
here, that there should not be any
undue delay in holding the mid-term
elections, I fully agree with it. I have
already indicated that the Constitu-
tion does not provide for a sttuation
in which vou can dissolve an Assemb-
ly and elect Members to the Rajya
Sabha. Really the makers of our Con-
stitution did not confemplate thi
sort of a situation. They contemplat-
ed that President’s Rule would only
be few and far between and that oo
only for a short period. But now we
have to face an abnormal situation.
Therefore, T feel that the earliest op-
portunity consistent with peace and
good government, consistent with the
proper preparations for the holding
of the elections, peacefully should be
utilised for holding the mid-term
poll. Thank vou, Mr. Vice-Chairman,

SHRI NIREN GHOSH: Mr. Vice-
Chairman, first of all T would like to
say that 1 do not like to join issucs
with my hon. friend Shri Dahvabhai
Patel who has spoken here today in
such a way that it is for the Congress
to ponder over this issue and find
out why he should have become an
exponent for their point of view. It
is not fior me to ponder over that
malter,

Next I would like to say that the
experience of West Bengal, the
lessons that can be drawn from West
Bengal, seem to have been lost on the
Government. They don't seem to have
learnt anvthing yet from them. I
would like to remind the Govern-
ment that it is now amply apparent
that by subterfuges and bv giving the
provisions of the Constitution the go-
by, and by bribery trving to instal a
government against the wishes of the
majority of the people, is a method
or a process which the Congress has
launched upon which will not stand
them in good stead in the days to
come, Mr. Vice-Chairman, T would
like to sav that in West Bengal the
present drama i3 linked with two
names, Thev are Prafulla Chandra
Ghosh who is known as Aminchand,
and Humayun Kabir who is called

1968 |
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Mir Jotfar, 1t s this combination of
Mir Juffar and Aminchand which the
Congress backed that has brought
about the whole drama The Congress
backed 1t und n their haste they
went in for a coalition They are afraid
of going in for a coalition in Punjab,
but they went in for a coalition and
all sorts of methods and tricks they
tried in order to succeed.

SHRI LOKANATH MISRA (Oris-
say: You could not get an appropriate
nwne for Atulya Ghosh”

SHRI NIREN GHOSH: As for
Atulya Ghosh, he is already finished
He 1s “Atulya”, he has no comparison.
So that is the position

Now, what is the issue at stake.
Evervwhere and m all the States the
primacy of the Assembly must be
ensured  and  the Assembly i
sovereign and noft the centre and
its agent the Governor. It must be
reparded as such and 111 no case can
the wishes of the people of the State,
in no case the Assembly can be by-
passed. The Assemblies are sovereign
bodies. Trying to get things done be-
hind the back of the Assembly, ignor-
ing the people of the State, that will
not work in India any more. It work-
ed in Kerala in 1959 and even in 1965
after the Kerala elections it worked.
But T would like to tell the Govern-
ment in all humility that this is not
going to work in India in any of the
States in future. This is3 one thing
which thev should remember.

I would like to ask the Government
this question. They talk of the rule of
law, The Treasurv Benches, the Min-
isters and particularly the Home Min-
ister, Mr. Chavan. they are talking of
the rule of law. But unfortunately it
is their own protege who has broken
all canons of the rule of law. The
Congress and the P.DF. combination
with a section of the bureaucrats and
a section of other officials, such a com-
bination is there and 1T am sorrv to
say that even the Judiciary is being
brought in and they are all acting in
a partisan manner. They give such
judgments: T would also like to say
since the issue of gherao was raised,
that even before Mr. D. N. Singh gave
that judgment on the question of
gheraos or something like that, when
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the Federation president delivered tus
presidential address in Delhy, he con-
gratulated him through a trunk call
That was even belore this 1ssue was
raised Who will believe in his judg-
ment? It 15 well known that he has
links with the vested interests and
with the big bourgeoise interests
When they (ome and say openly such
thines then the people begin to losc
faith in such talks on democracy It
the Goveinment remember that such
things w1 not do any good for the de
velopment of domoeracy Undar this
tegime all the rights ot the people
have been aflccted ind they have 1n-
fact, become insccure As regairds the
tortures and repressions and other
things Shii Bhupesh Gupta has relat-
ed them and we have also 1elated
them and so [ do not want to take up
the tim= of the House on that score
Only T would lLike to sav that this
sort of torture and 1epression recalls
to our mind what 15 heing enacted m
Southern Rhodesta or in Viet Nam bv
the American barbarians and agsies-
sors It recalls to omr mind that ept-
sode

5P M

Another 1lesson that we should
learn 1s this that Cential interference
1n the affairs of the States, not only in
West Bengal, but be 1t Punjab, Har-
yana Uttar Pradesh or Bihar, must
stop The Governor should only be a
constitutional head, Governors can-
not be autocrats Even Su Tej Baha-
dur Sapru said that the word ‘plea-
sure’ in the phrase ‘pleasure of the
Crown' was only a form of courtesy
and he has no power whatsoever He
can never dismiss a Ministry unless
an adverse vote 1s passed in the
Assembly or the Legislature That
being the position this operation top-
ple of non-Congress Governments that
the Congress Party and the Centre
have undertaken and which thev aie
trving to cairv out 1S bound to 1esult
in a fiasco as 1t has alieadv resulted
1n a fiasco in West Bengal The people
of West Bengal did not tolerate it and
so they had to eat their own words,
the humble pie and thev had to
dislodge the unlawful and unconsti-
tutional Government which thev
had set up Had 1t been an inde-
pendent State the people of West

[ RAJYA SABHA ]
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e ol ow o ald b oo ovarthrown that
Cionved e it thare 1 no doabt about
it I such a thine occure i Delln the
peoplc ol Indve will overthrow this
government tf o attempt s made to
repeat 1n Delhi tle history of what
wds done 1in Bengal That 15 the lesson
that vou must learn So | would hke
to say th s n all hunuhty Mr Hathi
vou arc the Toadsr ol the House ind
vou uc b not Mimster Tloase
Whvise yvour Government that adlempts
to nterfeie in the aflans of States.
whatever State i mught be | an ot
speaking of West Benaal alone [ un
speahing for all the Stae 10 o

terfuge that fhmt o iventy
on vour part should ¢« You should
realise that 1t denioct ey 15 to work
m India, 1f there s to be any semb-
lance of any order o1 svsiem 'n India
then this practice this conspiracy
these undemocratic methods must be
g ven up once for all You should re
member that theie are 1 India many
national language srouns and thev
have their rights The aflans and des-
tiny of West Bengal would be decid-
ed by the crores of inhabitants of
West Bengal, whether they ae
Bengalis or non-Bengalis who have
come to the State Similarly the afta-
irs of UP would be tun by the 8
erores of people who inhabit UP and
not Delhi and PBihar would be 1un
bv the five crores of Biharis and not
by Delh: That 1s the thing vou must
get clear That 1s why 1 say that in-
terference 1n the affairs of the States
should cease once for all and the
Governor should 1n no case do anv-
thing bebind the back of the Assemb-
v He must be hke the Brtish
Crown

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT JAISU-
KHLAL HATHD Shall T get infor-
mation about the Durgapur strike or
pot? Shall T or shall T not do 1t fiom
Delhi?

SHRI NTREN GHOSH Tt the Sta-
tes had untrammelled powers I would
not want vou to v i~te the time T gav
in order to give the federal vrinci-
ples free play the vowers of the
Centre at Delh: should be 1e0duced
The Centre should be divested of all
the powers there should onle be mini-
mum powers at the Contie in respect
of defence communications currency,
foreign affairs something like that

. -
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All the other powers should go to the
Siawes. lne S.ates shouid nou be sup-
plicanis on penaed knees at the Dur-
pdar ot Deinl 1n order to develop their
States bocause 1 wcould say that in
this period the Cenire has discrimu-
nated agamnst Bengai Licences have
not been ;ssued; inuustrialists have
been told 1o shiit the.r 1naustries
trom West Bengal, kven to that ex-
tent they are going in order to sup-
press a non-Congress (Government
Certainly, we would not tolerate, we
would not put up with such a situa-
twon in ifuture, If the industr alists
want to sabotage production, if they
g0 against the iaws ot Bengal, cer-
tainly we must have full powers to
make whatever laws we choose
order to tashion the destiny of Bengal.
And I say this should apply to all the
States and 1n that case the States will
have enough resources to build the.r
own States. For example, 1n West
Bengal, Mr. Vice-Chairman, we have
coal, we have a big port; we have
steel plants and other industries and
o1l may be struck. One-th.rd of the
Central revenue from income-tax
comes from West Bengal. If those
people cannot run thewr industries
then West Bengal certainly can set up
hundreds of new industrial undertak-
ings and solve, the problem of un-
emplovment in a few days. Given
some latitude the State of UP, the
State of Bihar, the State of Maharash-
tra, the State of Kerala, the State of
Tamil Nad can all do it. It is the
Centre which is standing in the way
of industrial'sation and a solution of
the problem of unemployment arro-
gating to themselves the power which
should naturallv belong to the veoples
of the States The pattern of India, I
say, should change This is the prob-
lem that has been posed bv this ex-
perience in West Bengal. Punjab and
Harvana and we should learn from 1it.

Another thing I would like to sav is
about the treatment meted out to the
Speaker, Thev cannot say that the
Speaker should vacate his office You
are 1in the Chrair. Mr, Vice-Chairman
and vou know the Constitution A
Speaker should vacate his office if he
ceas=s to be a member of the Assemb-
iv: that is what is said What does it
mean” It means that the Assembly is
- I ST9LSS—8
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in existence and he ceases to bhe a
meniser. Otherwise he cannot cease
to be a member ot the Assembly un-
less the Assembly 1s in existence, 1f
the Assembly continues, 1f the As-
sembly 18 1n  ex.stence and the
Dpeaker ceascs 10 be a member ol the
Assembly then he should vacate his
othce. Another provision 1s that even
U the Assembly 1s dissolved belore
the new Assembly 1s brought into be-
ing, just before the hrst meeting of
the new Assembly he has to vacate
his office So even if the Assembly 1s
dissolved he continues in hs ofhce,
he vyacates only just before the new
Assembly holds 1its first sitting. So in
their vindictiveness, in their ve.ge-
ance against the Speaker who uphold
the d'gnity and prestige of Assemb-
lies 1n India, who has shown how a
Speaker should uphold the primacy
of the Assembly and stand up against
the autocratic provision which has
been there in the Constitution, this
autocratic Government at the Centre
has come down upon him which 1s
again an unconstitutional act 1 tell
you, Mr. Vice-Chairman, that the
people of Bengal will take it as an
insult to them and they would reply
to this insult in proper tferms in
Cﬁurse of time and histroy will show
that,

Now, Mr Vice-Chairman, T would
like to say about the demand of the
people of West Bengal Even 1f you
wanted to by-pass the Assembly im-
mediately a reference should have
been made to the electorate. That
was not done and those things went
on Now. attempts are being made to
delav elections as long as possible. If
preparat'ons had bern made, we
could have held elections even in
March-April. Our Party has said. our
United Front has said that it should
not be later than June In anv case I
demand that attempts should be made
to hold elections not later than June.
T had a talk with the Chief Election
Commissioner and I got the impres-
sion that he thinks that elections can
be held in the last week of October or
the first week of November. T would
like that the elections‘*should be held
in June T know that the Centre is
arting in such a wav as to torpedo
the early holding of elections. T de-
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mand that the elect ons be held in
June. Otherwise, we would consider
that an injustice has been done. You
are trying to get partisan aavantage
by hoiding elections later than in
June, but even then 1t should not be
as late as the last week of October or
the tirst week ot November,

I may tell you that now there 1s no
rule ot law 1 West Bengal Plamn-
clothed policemen are there right and
left beating the factory workers, bus
conductors and 1ndustrialists, Not a
single 1ssue has been settlzd with the
factories It 1s more than 22 weeks
since lock out in Martin Burn and
1 S. W and other lockouts and clo-
sures have been made. They have not
been able to solve the problems All
the parties are siding with them Actu-
ally I do not know and I cannot talk
about the top layer of the big busi-
ness and the other propertied class,
but 90 per cent of the people of Ben-
gal feel msecure under this Gover-
nor’s rule, under the rule of Mr.
Dharma Vira, He rules under your
behest He carries out your behest 1
have no doubt that a feeling of in-
Security is creeping and right or
wrong all canons of the rule of law
are broken Attempts are made to
dispossess the kisans of themr land
Lathi-charges are daily being made
and all sorts of agreements have been
broken and production Fas been sabo-
taged Anarchy has been let loose by
the police 1n order to punish the peo-
ple of Bengal That is how they wll
try to deal with other States They
want to take the destinv in their own
bands and overthrow this non-Cong-
regs Government If the President’s
rule continues, complete anarchy will
creep i West Bengal,

SHRI M N KAUL: Then, Parlia-
ment is resronsible and you can raise
these matters here

SHRI NTREN GHOSH: Then do
away with all the States Have Parl a-
ment You have converted Parhia-
ment into State Assemblies We are
not discussing »ll-India affairs Now,
von have Punjab Harvana Bhar,
1T P Next ie nerhang  Kerala, then
Orissa then Tamil Nad
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SHRI M N. KAUL: Tl elections,

SHR! NIREN GHOSH: Let Paiha-
ment be converted into Legislative
Asseemblies ot qulierent States,

SHRI M. N. KAUL: Till elections
are over,

SHRI NIREN GHOSH: That 1s
what you are domng bo, 1 would like
to say that elections must be held as
scon das possible 1n tuture the entire
patiern ot retations and correlation
between the States and the Centre
should be revised. You must recall
the Governor. Mr. Dharma Vira 1s the
most hated person 1in Bengal Nobody
beheves his word, You should recall
him, I would like to say that the
United Front 1s sure to rout the Cong-
ress 1n the coming elections and te-
duce 1t to a small minority. The
Congress has lost once and tor all,
The last elections have given objec-
tive assessment of the difterent par-
ties of the Unmited Fiont parties had
an objective. If the parties to the
United Front go by the result of the
last elections, there would not have
been much of a difficulty in the allo-
cation of seats That 1s the objective
before us. All can be accommodated.
I know that 1if it is done, the Congress
would be reduced to a minority of 50
to 60 members. Not more than that

SHRI AKBAR ALI KHAN: Ques-
tion,

SHRI NIREN GHOSH: You may
question, In the case of Kerala, you
said pertaps you were still there and
you quest oned 1t Now, Kerala has
gone West Bengal has gone

THE MNISTER OF STATE IN
THY, DEPARTMENTS OF PARI TA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI'I K. GUJ-
RAL): Where has 1t gone?

SHRI NIREN GHOSH: Search
inside vour pocket and then you will
not find the Congress in your pocket,

SHRI I' K GUJRAL: Where has
Kerala gone?

(Interrunt’'ons)
THE VICE-CHAIRMAN (SHRI
M P BHARGAVA): Order, order.
Please wind up

SHRI NIREN GHOSH: Recall the
Governor Reshape the Centre-State
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relations. Maximum possible powers
snould pe gilven to tre otates, Mid-
term electsons should he held not
later than June. This unconstitutional
ana vind.cuve kehaviour towards the
speaker should be stopped. Let a
change 1n policy be ushered in. Odher-
wis2, you are trying to break up India.
We are try.ng to preserve the unity
of Ind.a. We will fight for unity
against your react.onary forces. We
will hght for thke democratic unity of
Bengal and we will maintain and pre-
serve fhe unity of India, despite jou.
You have partitioned india. Now, you
are i{rymng to partition India into 17
or 18 constituents by your autocratic
and ruthless behaviour and by sup-
pressing the States. You are break ng
up India, We will r:sist that and we
will maintain the unity of India on a
democrat’'c basis, on a federation of
the Indian States, in which the States
will enjoy the maxmurn of power
and a Constitution would be drawn
up on a voluntary basis, with the ab-
solutely minimum o power at the
Centre. That is the only basis on
which the fabric of Indian unity could
be strengthened.

SHRI CHITTA BASU: Mr. Vice-
Chairman, I rise to echo here, in this
House, the feelings and sentiments of
the great people whom I represent
here. You know that the people of
'West Bengal led a heroic and courage-
ous fight against the Centre and also
fought for the dismissal of the ille-
gally constituted Government under
the leadership of Dr. P. C. Ghosh.
After the first battle was over, the
people of West Bengal heaved a s'gh
of relief, when the President of the
country was pleased to take over the
administration, Now, after the Presi-
dential takeover, the people of West
Bengal are still continuing their move-
ment afresh on the basis of three
major, hicad demands. Tirstly, the
Governor, Mr, Dharma Vira, should
be recalled immediatelv. Secondly,
there should be a probe instituted in-
tn the police excesses committed
during the regime of Dr. P. C. Ghosh,
Thirdly, vou should hold an early
mid-term election When T say all this,

T would like to submit in this House
what justifies the demand of the West
Bengal people in the matter of recall |

L'S79L8S—9

in relation to West 4382
Bengal

of the Governor, You know that Goy-
ernor vharma Vira was the central
figure in the whole episode, in the
wnole drama, which was graduatly
uniolaed ana moved towards a climax.,
You know that Mr. Dharma Vird
regpresents that relic of Brit.sh
bureaucracy which was once deserib-
ed by randit Nenru as ine britisn
steeltrame. That being the case, the
people of West Bengal, who have
been ploneers in the freedom move-
ment of our country, have got a ouuli-
in resistance to all British 1deals and
British practices. Naturally the very
presence of Mr. Dharma vira is now
considered to be an affront to the
spirit of freedom of the people of Wert
Bengal, Therefore, they cannot re
main satisfied unless Mr. Dharma
Vira is removed from West Bengal
even at this late stage, Secondly, the
people of West Bengal, as you know,
waged a determined struggle for the
advent of freedom to our country, te
usher in a new order of society and
in that struggle it is the vested in-
terests wkich had to be fought. You
know that Mr. Dharma Vira has got
connections with these big busine:s
houses of this country. It is no secret
today that Mr. Dharma Vira had got
relations even with the late Laly Shri
Ram. Not only that. Some time ago it
was alleged that some of the Rirlas
have got contact men who happen to
be the relations of Mr, Dharma Vira.
It was also alleged that by maintain-
ing a liaison man of Birlas, who hap-
pened to be a relation of Mr. Dharma
Vira, Birlas got so many favours
from the Government, That being
the «case, while the people of
West Bengal want to fight the vested
interests, want to fight the big busi-
ness houses in the country, the big
business houses found a reliable fri-
end in Mr. Dharma Vira, and there
are valid reasons to believe that these
big business houses of this countrv
had a verv big hand in the matter of
hatching the conspiracy to toople the
TInited Front Government of West
Bengal, You would be surprised to
learn, vou need not be surprised, it
is a fact, that lakhs and crares of
rupess were spent for the pirrhasing
of defector M.L.As. and hundreds and
thousands of rupees were spent freely
by the big business houses, and thete-
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fnore the people of West Bengal can-
not tolerate the presence of Mr
Dharma Vira who worked there for
the toppling of the Government of
tne United Front at the bidding of
the big business houses of the coun-
iry.

Agamn, I have got a third charge
against him that he deliberately
schemed and sowed disaftection and
yecalcittance among the bureau-
cracy of the State A section of the
pureauctacy did not want that the
United Front Government should
continue peacefully and rule the
countty according to the law, and it
1 known to many that Mr Dharma
Vira invited District Magistrates and
sSuperintendents of Police in the name
ot a tea party, and he utilised that
occaslon to instigate them against the
Unmited Front Ministry It may be
4.nown to you, Sir, that one of the
Inspectors General of Police sought
for the Border Security Force even
without consulting the United Front
Mimistry, even without consulting the
Chief Minister of the State Trere-
fore, he was primarily responsible for
towing disaffect on, for sowing re-
calcitrance among the State bureau-
crats who were working aganst the
wnterests of the people 1n the past and
also agamst the Un ted Front regure
e was a willing partner 1n all those
conspiracles

TFourthly, he took active part in
{he matier of launching a corspiracy
v hich was called a bid for a coup on
October 2nd You would be surprsed
{0 learn that it was this Mr Dharma
Vira who called Shri Ajov Mukhe:tee
and the former Chief Minister, Shri
T C Sen, over to dinner Who 1s he
{0 have political talks?” Who 1s he to
mdulge in such political overtures and
mdulge .n political and partisan acti-
vities? Therefore, he 's also responsi-
ble for that ignominious bid of the
Congress to stage a couon 1n Octoker
in order to break the United Front
«nd the unity of the people

Fifthly I may sav that even before
ihe dismissal of the United Front
Ministry Mr Dharma Vira went out
of h's wav and directed the police and
the armv to remain ready to suppress
sny popular pesistance which might

[ RAJYA SABHA ]
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follow 1n the wake of 1ts dismissal
My point 1s this When there was a
legally constituted Government uncer
the leadership of Shri Ajoy Mukher-
jee he directed the polce and he
directly contacted the mihitary so that
they may remain alert in case there
was necessity for suppressing the
popular movement He worked pehind
the back of the legally constituted
Government

4384

Again sixthly, I want to say that
you will iind 1n his repqrt that he
says that on the 11th of February, 18
ML As wrote to hhm—I will quote
‘on the 11th of February 18 ML As
wrote to me withdrawing their sup-
port to the Progressive Democratic
Front—Congress coalition Government
from that date” When he says that
18 MLAs of the Congress-PDF
coalition withdrew their support to
the coalition Ministry, may I know
why that coalition Ministry was not
d'sm ssed on the basis of the same
standard which was applied n the
case of dismissing the United Front
Min stry? Therefore, here he also
played a part'san role He played a
part which satisfied the Congress
bureaucracy and which satisfied the
party that i1s in power at the Centre
He acted there not as a Governor, he
acted there not as a constitutional
head, he acted as a Congress Presi-
dent or a Mandal President I
do nol know what onlv to fur-
ther the cause of Congress intei-~
ests 1n that State Not only that, T
will show vou that he gave five days’
clear time even according to this re-
port so that the Congress people may
make manoeuvres may make man -
pulations so that they may continu~
in the majerity by arranging ard pet-
suading some peorle with higher bide
In this case also his 10le 15 reprehens -
ble h's role 1s despicable He acted
more in the interests of the Congress
than of the State, nor did he exe1-
cise his power 1n the capacity of
Governor

Then T want to say, seventhly--T
have got eizht charges against him—
seventhly he sought to malign the
Soeaker In this report you wall find
that he s<avs: “It 1s however clear
that 1t w 11 be impossible to hc 4 any
seesion of the Ascembly so long s the
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present Speaker continues to adhere
to his view and docs not enable the
House to transact urgent and import-
ant bus.iness”. Sir, it has been d.scus.-
ed earher that what the Speaker, Shri
Bejoy Baneryee, has done in West
Bengal he has done in the best in-
terests of democracy, 1n the best m-
terest of pr.serving the parl.ament-
ary institutions, its norms and pract:-
ces. I simply want to quote one para-
graph of his ruling wherein he has
satd: “I would be iailing in my duty
if T did not uphold the rights and
powers of the House 1n the face of
the attempts to infringe and restrict
such rights”. Mr. Eanerjee is a be-
Joved son of Bengal who tried to de-
fend the rights and privileges of the
elected members of the House, and I
nced not go into the justification of
his ruling.

THE VICE-CHAIRMAN
M P. BHARGAVA):
next point,

SHRI CHITTA BASU: But here in
this report the Governor seeks to
malign the Speaker who defended the
demacracy, who defeaded the Con-
stitution in his limited capacity.

(SHRI
Come to your

Again T want to say that he did not
place a correct report as in one case
I want to point out that he has said
in a part of his report . .

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA): Come to your point.
Otherwise you will not be able to
finish vour points,

SHRI CHITTA BASU: T am coming
to my point. These are my rpoints,

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Eight, nine, ten
you are saying.

SHRI CHITTA BASU: He has not
given the correct report because at
one stage he says that he asked Shri
Ajov Mukherjee to advance the date.
for summoning the Assemblv on tke
23rd of November. But so far as 1
know Shri Ajov Mukherjee did tell
the Governor that the Cabinet was
scheduled to meet on the 23rd of No-
vember and he would place the re-
auest of the Governor there at the
Cabinet meeting and tken would
communicate to the Governor if it
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would be possible for the United Front
Ministry to advance the date for sum-
moning of the Assembly. But with-
out waiting till that time, even with-
out waiting for three days—this re-
quest he expressed on the 2lst, He
could not wait for two days, even to
allow the United Front Cabinet to
discuss the latest request of the Gov-
ennor, whether the date for the sum-

| moning of the Assembly could be ad-

vanced or not, Thereby he also acted
in a very partisan way because it was
those betrayers, those traitors, those
renegades who were willing to wait
for a single moment. . .

THE VICE-CHAIRMAN (SHRI
M.P. BHARGAVA): I am afraid your
15 minutes are over.

SHR1 CHITTA BASU: How much
time have I got?

THE VICE-CHAIRMAN (SHRI
M. P, BHARGAVA): Fifteen minutes
you have finished.

SHRI CHITTA BASU: Then I will
tinish. ,

Again, my tenth charge—it was
under his contrel and superintendence -
that the police committed excesses
on the people of West Bengal durin
that period and the result was, %
can say, thousands of people have
been tortured physically, scores have
been killed by bullets and many
more people have been maimed.

I say, now that the President has
taken over, it is the duty of this
Government to institute a prokte
into the excesses committed by the
police under the leadership, wunder
the superintendence under the con-
trol of Mr, Dharma Vira,

Before concluding I say that earlv
mid-term poll should be hgeld. an
inquiry or probe should be ordeved
into the police excesses committed
during Dr. P. C. Ghosh’s regime and
that alone can satisfy the people of
West Bengal. Tren alone can we
approve of the Proclamation as is
being placed here,

SHRT BRAHMANANDA PANDA:
Sir, much storm in this House has
blown over West Bengal affairs. A
few more gusts are not going to
change the devil-may-care attitude of
the contenders for power. West
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Bengal is a pointer. It is a symbol of
our misconduct in general and of the
Congress in particular., It is said
that power corrupts and absolute
power corrupts absolutely, That is
what the Congress is today. I know
that there are many in the Congress
ranks who are not happy with this
phase of the Congress, this naked
lust for power. They must assert
themselves now and show the path of
wisdom to their bosses.

1 was following the wordy duel
between Shri Bhupesh Gupta and
Shri Debabrata Mookerjee. In the
Beginning I was a little amused, But
later on I felt distressed because in
slashing their allegations and counter-
allegations, they forgot the people of
West Bengal and the demaocratic
way of life we adopted for ourselves.
Shri Rajnarain actually entertained
the Congress Benches when he in-
vited Shri Bhupesh Gupta and Shri
Verma to join him in dislodging the
Congress from office at the Centre.
Shri Bhupesh Gupta declined the
offer with a smile while Shri Varma
preferred an independent existence.
This sad plight of the Opposition is
keeping the Congress in power for
the inconvenience of both. I am
happy that, in this House placed as
I am without any party to whip me
frem behind, I can view things dis-
passionately, And that distresses me
most because I see clearly that we
are all helping the growth of fascist
counter-revolution in this country
and digging the grave of democracy.
It is high time that we all si{ round
a table forgetting for a time our
own shells and compartments and
come to an agreement for the sake
of democracy. If democracy dies, it
will be our death, death of liberty,
progrvess and peace.

Thank you.

SHRI B. D. KHOBARAGADE
{Maharashtra): Mr. Vice-Chairman,
Sir, I welcome the Proclamation
issued by the President imposing
Fresident’s rule in West Bengal. Tt
brineg to san end the state of in-
stability which was prevailing in
that State. As a matter of fact, I
felt that the President should have
imposed his rule in West Bengal long
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i before when the Speaker of the West

Bengal Assembly adjourned the
Assembly sine die without giving an
opportunity to the Assembly to dis-
cuss and decide whether the Govern-
ment really enjoyed the support of
the majority of the members in the
Assembly.

Sir, during the last session, I had
expressed my views on the act'on of
the Governor in dismissing the
United Front Ministry which was
headed by Shri Ajoy Kumar
Mookerjee and in installing anather
Ministry headed by Dr. P, C. Ghosh.
The action of the Governor was defi
hitely wrong and undemocratic, . .

SHRI CHITTA BASU : Unconsti-
tutional.

SHRI B. D. KHOBARAGADE :
Not unconstitutional. I will not say
‘unconstitutional’ because |

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Let him speak.
Please do not comment.

SHRI B. D. KHOBARAGADE:
. . . because the H.gh Court had de-
cided that the action of the Governor
was legal and constitutional. In view
of the judgment of the High Court, I
do not want to dispute that unless
and until that judgment is set aside
by the Supreme Court. But I must
say that the action or the decision
of the Governor was most undemo-
Cratic and not in keeping with
democratic traditions. Sir, we_are all
wedded to parliamentary democracy
and we want to see that parliamen-
tary democracy flourishes in this
country. Everybody has been criticis-
ing the action of the Governor, But
at the same time, just because the
Governor has done a wrong thing,
there can be no justification whatso-
ever for the Speaker's behaviour in
the Assembly. Shri Rajnarain has
said that there is no instance in theo
Whole history of mankind where a
Governor has dismissed a popular
Ministry. But just because one man
has killed a cow. nobody can defend
and justify another person who has
killed the calf. The question is this,

uppose a pooular Ministry during off-
session period loses the support of
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the majority of the members In the
House. The question is whether that
Ministry should be allowed to func-
tion in the State, because the Chief
Minister is not compelled to advise
the Governor to convene the As-
sembly until and unless the period of
six months lapses between the last
meeting of the House and the next
meeting of the House. In my opinion,
it means that during this interval
inspite of the Government being a
minority Government will be allowed
to function in the State. That should
not be the position. Minority Govern-
ment should not be allowed to func-
tion in the State for a long period,
Therefore, I would like to request the
Government that the Constitution
should be amended: article 174 of the
Constitution which provides for an
interval of six months should be
amended and this period should be
reduced to three months. Therefore,
the Assembly will always be given a
chance at short intervals to decide
the question whether any Ministry
in power, whether any Government
in power, enjoys the support of the
majority of the Members therein, or
not.

Sir, the Speaker’s action hag
brought the whole democracy into
ridicule and contempt. He has thrown
away all the democratic conventions
to the wind. On the 11th February,
some 18 members had defected from
Dr. Ghosh’s Ministry no doubt. Shri
Chitta Basu also referred to that point.
But the Assembly was scheduled to
meet on the 14th February. If the
Assembly had met on the 14th, it
could have got an opportunity to
decide whether the Ministry of Dr.
Ghosh really enjoyed the support of
the Assembly or not. The Speaker
should have allowed the Assembly to

decide that questlon on the 14th
February.

SHRI CHITTA BASU : Why not
previously?

SHRI B. D. KHOBARAGADE: Pre-
viously also. When the Assembly
met in November, instead of adjourn-
ing the Assembly sine die the Speaker
should have allowed the Assembly
to discuss the question and decide
whether the Ministry commanded the
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support of the House or not. On the
first occasion the Speaker adjourned
the Assembly. On the second
occasion also when opportunity
was given to express its opinion, the
Speaker again intervened and ad-
journed the Assembly sine die. Of
course, as pointed out by Mr. Chitta
Basu, the Speaker has claimed that
he has done it keeping in view the
importance of the rights of the House
because he said that the popular
Ministry was dismissed by the Gover-
nor without giving a chance to the
Assembly to discuss that question.
Whether the Ministry should be dis-
missed or not is the privilege of the
House, 1 agree. And if the Governor
dismisses it without the adverse vote
of the House, then he is acting
wrongly.

Sir, after a Ministry is installed in
power after the general election, then
the House only has got the power to
dismiss it. If that Ministry does not
enjoy the support of the House and
it it is voted out on some important
measure of policy, then that Ministry
must resign. Thegefore. this question
can only be decided by the House
and not by the Governor. That is
true, But even though the Speaker
says that he wants to uphold the
dignity of the House, and when an
opportunity is given to the House to
exercise the rights, the Speaker ad-
journs the Assembly and does not
give any opportunity to the House to
give its gpinion on the prime issue.

1968 1

Sir, in the House of Commons the
Speaker is allowed to adjourn the
meeting only on two occasions—
firstly, if there is no quorum in the
House and, secondly, if there is dis-
order in the House and it becomes
difficult for the Speaker to carry on
the proceedings of the House in an
orderly manner, but that too he can-
not adjourn the House sine die. He
can adjourn it only temporarily, for
a few hours or for a day or so. After
that he must give an opportunity to
the House to assemble together and
carry on its business.

Sir, in my opinion the Speaker has

no power to decide political issued

, which must be decided by the House.
i The Speaker is supposed to regulate
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the proceedings of the House and he
chould allow the House to conduct its
business in a proper way and a proper
atmosphere so that political deci-
sions can be taken in the House. The
Speaker cannot arrogate to himself
the rights and privileges of the House
and should not go on deciding the
issues which should be properly de-
cided by the House itself.

SHRI CHITTA BASU: He has to
defend the rights of the House.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): 1t is time to
wind up.

SHRI B. D. KHOBARAGADE : No
doubt we would like to welcome the
President's Rule because of the situa-
tion prevailing there. At the same
time we do not want that the Presi-
dent’s Rule should contfhue there
- beyond a certain limited period. In
any case elections must be held as
early as possible, We read in the
papers that the Chief Election Com-
missioner has gone to Calcutta to see
how early elections can be held
there, Sir, arrangements for mid-
term polls are being made in
Haryana, and 1if there was no diffi-
culty in making arrangements for
general elections in Haryana, 1 do
not undeirstand what difficulty can
there be for holding elections in West
Bengal before the monsoon staits.
Because once the monsoons come in,
elections cannot be held till it is
over, and 1t will mean that elections
can be held only in November/
December, Therefore, it is my earnest
desire and I would urge upon the
(GGovernment to take early steps to
hold elections there before the mon-
soon sets in,

Sir, there are only two things that
are required for holding elections.
The first is revision of electoral rolls.
The second is making arrangements
for polling. Now electoral rolls are
there, Only you have to make some
changes here and there and it should
not take more than a month or two
and elections can be held in May/
June,

So far as practical difficulties are
concerned. I think there can be no
difficulty at all If the Government
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and the Election Commissioner can
hold elections in Haryana in May
there should be no difficulty in hold-
ing elections in West Bengal also
before monsoon sets in. Therefore, as
we have deprived the people of West
Bengal of their democratic right to
conduct their own affairs by imposing
the President’s Rule, we should undo
this act by giving to the people of
West Bengal, by holding elections as
early as possible, the right to con-
duct their own aflairs.

THE VICE-CHAIRMAN
M. P BHARGAVA): Minister.

SHRI BHUPESH GUPTA: May I
know 1if the Minister has got that
letter?

SHRI VIDYA CHARAN SHUKLA:
I have got that letter and T am
going to refer to it,

SHRI BRAHMANANDA PANDA:
Speak the truth.

SHRI VIDYA CHARAN SHUKLA :
We are not in the habit of speaking
untruth.

(Interruption by Shri Brahmananda
Panda)

THE VICE-CHAIRMAN 1{SHRI
M. P, BHARGAVA): Order, order.

SHRI VIDYA CHARAN SHUKILA ;
Mr. Vice-Chairman, Sir, most of the
Members opposite have repeated the
old allegations and the old arguments
that we have heard in this House
several times before whenever this
question of West Bengal came up
before, and 1t was probably inevitable
because after the President’s Rule
was imposed 1n West Bengal there
has been no further development on
the political scene of West Bengal.
Hon'ble Members probably Thad
nothing else to say except to repeat
what they have been saying here.
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Sir, 1t is quite clear that we were
not at all anxious to impose the
President’s Rule 1n West Bengal and
take awav the rule of the people’s
representatives from them, Mr.
Bhupesh Gupta might term the
President’s Rule in West Bengal as
their victory. But I do not think it
is anykody's victory; it is every-
bodv's defeat that has brought about
President’s Rule in West Bengal and
I would request responsible political
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leaders to ponder over and think
whether such things that keep on
happening are conducive to the
peoples good. It 1s no use making
allegations against the Governor or
agamst this political party or that.
There were certain circumstances
which everybody knows  Before
the general elections there were
efforts to make some soit of United
Front But no one United Front
could be made, there were two
United Fronts Several parties
were contesting elections. After
the election 1esults came 1n, 1t was
tound that the then ruling paity,
the Indian National Congress, did
not obtamn absolute majority in the
Vidhan Sabha So the parties which
wele fighting against each other,
which weile denouncing each othet
in the general elections forgot therwr
dulerences for the time bemng and
came to a decision to capture power
and foom the Ministry  They had
their ouwn plans to do 1t We do not
quarrel with that After that themwr
own differences overtook them The
hon’ble House knows this Things
have come up several times here
Hon ble Membeis have had occasion
to hear the role of the opposition
parties, how they Jiffered from
each othes We have heaid hon’ble
Membels describing the role of the
opposition pdrties and how the
United Fiont Mimistiv 1n West
Bengal functioned I do not want to
go wnto 1t My main point here 1s
that instead of recognising their own
weaknesses, instead of recognising
their inhetent contiadictions and the
clashes of their own interests they
are trymg to close their eyes to
realities and blame 1t on the Gover-
nor or the Congress Party I suggest
to hon’ble Members opposite that 1t
1s no use making all sorts of wild
allegations hecause the people of
India cannot be fooled by these
speeches  Everything 1s on record
Things ate lear If these party
leaders could 1ealise that 1t 19 be-
cause of then own inherent contra-
dictions and weaknesses that a situa-
tion of this kind arose in West Bengal
that I think would help in mprov-
mg the situation in future But if
this kind ot self-deception goes on.
I wonder 1f we will be able to im-

[ 12 MAR.

1968 ] w relation to 1 est 1394
Bengal

ptove the political scene of West

Bengal even after the mid-term

elections

Sir, most of the Membeis, including
Members of my Party heie made
references to mid-term elections and
said that they hope that the elections
could be held in time as eally as
possible Sir, T <a1d 1n mv opening

speech that we¢ do want our-
selves that the md-term elec-
tions should be held 1n West

Bengal as quickly as posstble On
4th  March a letter was addiessed
fiom the Home Mimstiy to the
Chiet  Election Commissioner 1
would quote from the letter It 1s
jour-lme letter It savs

Government would hke the mid-
tetm election to be held in West
Bengal as eaily  as possible 1
would request you to make prepa-
rations accordingly and to let me
know when 1t will be pos-ible to
hold the election’

SHRI BHUPESH GUPTA
stgned 1t?

SHRI VIDYA CHARAN SHUKLA
A representative of the Hom¢ Minis-
try signed on behalf of the Home
Minstty  Now Sir, that doe< not
make any difference It 1s as authot
tative as anything It was a letter
from the Goveirnment to the Election
Commyission

SHRI BHUPESH GUPTA Mr
Vice-Chairman this is rather impor-
tant because 1n  another  connec-
tion

SHRI VIDYA CHARAN SHUKLA :
I am not yielding I have a very
Iimited time

SHRI BHUPESH GUPTA  Here
15 a letter written by

THE VICE-CHAIRMAN (SHRI
M P BHARGAVA) 1t 15 a letter
from the Home Ministry to the Eleg-
tion Commission

SHRI BHUPESH GUPTA To
% hom”

Who

THE VICE-CHAIRMAN (SHRI
| M P BHARGAVA To the Election
" Commussion
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SHRI BHUPESH GUPTA: How

does the Government function? Who
writes that letter? . ..

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It may be any-
body.

SHRI BHUPESH GUPTA: Any-
body should not write,

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): It is written
under the orders of the Home Minis-
ter whosoever writes.

SHRI VIDYA CHARAN SHUKLA :
I fail to understand the attitude of
the hon. Member. I have stated here
authoritatively , .

SHRI BHUPESH GUPTA: That 1
have not questioned.

SHRI VIDYA CHARAN SHUKLA:
Even if it is signed by an Under
Secretary, it does not matter as long
as it is signed . . .

SHRI BHUPESH GUPTA: No.

SHRI VIDYA CHARAN SHUKLA:
You might object to the procedure.
But as far as the authenticity and
authoritativeness of the letter is con-
cerned, there is no doubt about it.

|
|
|
|
SHRI BHUPESH GUPTA: I have |
not questioned the authenticity of the
letter, nor have I even remotely |
|
!
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suggested that he is not telling the
truth., But naturally any vigilant
Member of Parliament would take
note of the fact that a letter is alleg-
ed to have been written by the Home
Ministry.

SHRI M. GOVINDA REDDY
(Mysore): What do you mean by
‘alleged?

SHRI BHUPESH GUPTA: On be-
half of the Minister, somebody writes.
Clearly the letter is addressed to the
- Chief Election Commissioner or the
Election Commission which is an in-
depend®nt  authority under the
Constitution. It is meet and proper
that the letter is written by proper
authority.

SHRI VIDYA CHARAN SHUKLA :
I can assure the hon. Member that
it was written by a proper authority. !
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Sir, as far as other arguments of
hon. Members are concerned, I do not
think I should go into all those
details, except to say that some very
useful suggestions have been made
by hon. Member, Shri B. K. P. Sinha,
and some other Members who spoke
from this side. Sir, certain allegations
have been made against the Governor
which 1 emphatically repudiate.
There is no question of the Governor
taking part in the politics. The

overnor has been doing his duty to
the best of his ability. I do not think
there fs any camplaint about the dis
charge of his duties as far as the
beople of West Bengal are concerned.
After he took over as the representa-
tive of the President, the adminis-
tration in West Bengal has been
Tunning smoothly. There has nop
been any complaint of any kind of
discrimination.

SHRI BHUPESH GUPTA:
at all,

~SHRI VIDYA CHARAN SHUKLA:
Hon. Members might differ, but this
15 the position. As far as the question
of legality or otherwise of the Ghosh

inistry is concerned, there arc
tourt judgments, there is the Govern-
Mment statement here, and I do not
want to repeat all those old argu-
Mments . . . (interruption by Shri
Bhupesh Gupta). I am not y¥elding.
I do not have time.

SHRI BHUPESH GUPTA: &Sir. 1
Said there are cases of detention with-
out trial. People are being harassed.
Either T am wrong or I am right. 1
think 1 am right and I am speaking
on the hasis of newspaper reports. . .

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Let him finish.

SHR! BHUPESH GUPTA: What
Steps are they going to take?

SHRI VIDYA CHARAN SHUKLA:
I was coming to it. You are very
Impatient, What can I do? Sir, as
far as the cases under the Preventive
Detentinn Act are concerned, I would
Say that to-day there are less people
under preventive detention than
there used to be when the United
Front Government was functioning,
Now, political prisoners who were
taken under detention . ,

Not
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SHRI NIREN GHOSH: During the
United Front regime, was there any
political prisoner under preventive
detention?

SHRI CHITTA BASU: During the
United Front Government, was any-
body arrested under the Preventive
Detention Act?

SHR]I VIDYA CHARAN SHUKLA :
1 will give you the figure. I do not
know what category they were
given. I have got the total figure
which I will give you. The total
number of people who were detained
under the Preventive Detention Act
under the United Front Government
was 1,416, The number of people
who were detained under the Dr.
Ghosh Government was only 1,008.
The number was reduced.

SHRI CHITTA BASU: That is be-
cause the United Front Government
arrested blackmarketeers.

SHRI VIDYA CHARAN SHUKLA:
1 do not know why these gentlemen
are unnecessarily jumping from their
seats. I am only giving the figures
which have been supplied to us by
the West Bengal administration and
they are on record. These are figures
which are wunquestionable because
they are on the record of the Govern.
ment.

SHRI BHUPESH GUPTA: How
many are under detention now?

SHRI VIDYA CHARAN SHUKLA:
After the President’s rule came, those
people who had to be taken into
custody to maintain law and order
were all released. So there is not a
question of any kind of victimisation
or any kind of political reprisal,
There is nothing of the sort going
on. And if there are any cases which
have not been looked into and which
need to be looked into, we shall
definitely look into them and take
proper action about them.

SHRI BHUPESH GUPTA: My,
Vice-Chairman, the position is this.
There are three categories under the
Preventive Detention Act,

SHRI VIDYA CHARAN SHUKLA:
T would not yield. The hon. Member
keeps on repeating the old thing
again and again.
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SHRI BHUPESH GUPTA: I am
not repeating the old thing . ..
THE VICE-CHAIRMAN (SHRI!

M. P, BHARGAVA): Will you pleace
}iake your seat? Let the Minister
nish.

SHRI BHUPESH GUPTA: Sir, he
is giving certain figures. I am giving
something else, Now, there are three
categories under the Preventive
Detention Act. Some are treated as
political prisoners.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Let him have
his say. You can ask for clarifica-
tions later,

SHRI BHUPESH GUPTA: No
question of clarification. Many are
hed in detention. They are shown
under a certain category—anti-social
elements. But they are not anti-social
elements. They are political workers
and workers of the trade union move-
ment, Such people who are arrested
are not in the category ‘C’ but they
are in the category 'A’. Government
says they do not fall into the politi-
cal category. But representatives of
the various organisations hLad met
the Governor and given some list.
But yet delay is taking place. Why
the Government of India do not make
a general jail delivery in this connec-
tion. I cannot understand . . .

SHRI VIDYA CHARAN SHUKLA:
Sir, the Government categorises the
various detenus who are taken into
detention and it is up to them ta
detain in this category or that
category. It is not open to anybody
including the Central Government to
scrutinise whether a particular per-
son who was detained was detained
properly in this or that category. I
am not going into that. It is only a
question of the total number of pec-
ple who were detained and I have
given the numbers as they are.

Sir, useful suggestions were also
made by Shri Khobaragade. I more
or less agree with what he said about
the Speaker’s role and I would say
that the entire House should be
worried about—the recent trends that
we see in the country. It might be
that the Speaker’s powers may have
to be discusseq here, We have been
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been told that the hon Speaker of
the Lok Sabha 1s already considering
a suggestion to call a Speakers’ con-
ference or something I do not know
what the present position is But this
18 a thing which is worrying all well-
meaning people 1n the counfry and
I hope we will be able to find some
solution for 1t in future

Sir, T have covered all the points
that have been raised here and I
hope the House will approve of this
Resolution that [ have had the honour
to move

SHRI BHUPESH GUPTA: Mr.
Vice-Cha rman. perhaps you felt that
we were interrupting him I was in
no mood to interrupt him in any
manner But one fact remains Now,
the hon, Minister himself <aid that
we should try to get back normaley
as tar as possible so that the elec-
tions could he held n a better
climate Nobody will disagree with
that proposition But the fact remains
that repression continues The fact
1emains that a large number of people
under one alibi or another are being
kept as detenus, and their number
runs nto several hundreds. I am
told A few days ago, according to
a Bengal newspaper. the number was

[TaE VicE-CHAIRMAN (SHR1 AXBan ALT
Kaan) in the Chair]
about 500 Now it may be a little

less because some, I understand, have
been released Please understand,

among those categories were
members of owr party who are
ML As Surely an MLA is not a

goonda. Among them were ML.As,
legislators, Corporation Councillois
and so on They were also shown in

6 p.M

that category Anyhow, they were not
released The point I am now making
is that the Central Government
should release all these persons That
15 very, very es<ential  Repressive
measures should be revoked and many
cases which are pending against a
large number of people should be
withdrawn Even in the old davs of
Dr B C Roy, when the situation
attained  normaley, generally all
those arrested were released and
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cases were withdrawn. But this is
not being done now. Haggling and
baigalning 15 going on on the side of
the Government 1n regard to this
matter Therefore I would urge upon
the Central Government here that if
they are at all interested in creating
a better atmosphere and a better
chimate then these things must be
done mmmediately

Secondly I think the Governo:
cannot be allowed to run the
Administration hike that I know the
constitutional position That we will
discuss later, but some ad hoc arrange-
ment should be made 1n consultation
with the UF leaders as to how the
situation 1n West Bengal 15 going to
be handled between now and the time
of mid-term elections, The feelings are
growing that the Goveinor is mani-
pulating his office 1n order to improve
the chances of the Congress Party:
«tme measures he is taking in that
direction All those things are there
I am sorry to say that Mr Chavan
did not cven have the courtesy to
be present here, not even once did
he come to this House (Interruption.)
I am net casting anv reflection on
Mr Shukla but he should have been
prezent here

SHRI M P SHUKLA (Uttar Pra-
desh): On a point of order, is he
making bis second speech, Sir?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): He is not
making a second speech: T won’t
allow that He is finishing

SHRI M P SHUKLA : Sir, what
he savs should not go on record.

(Interruptions)

SHRI BHUPESH GUPTA: This is
a4 new thing Record is not anybody’s
father's propertv; record is the pro-
perty of the House: everything that

we utter goes on record unless
cxnunged under the rules
THE VICE-CHATRMAN (SHRI

AXBAR ALT KHAN)-
finish

SHRI BHUPESH GUPTA - Now he
mav not feel it hut we certainly feel
that Mr Chavan should have been
mesent here at least once

SHRI NIREN GHOSH Sir .

Now please
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Ghosh,
you have already spoken.

SHRI NIREN GHOSH: Just a

clarification, Sir. I want to know
vwhether about 400 to 500 political
persons belonging to various political
parties are being held under deten-
tion at present. I would also like to
know the figures during the United
Front regime. I would also like to
know whether Shri Jagdish Das and
Shri Ram Chaiterji. ex-MLAs, have
been told that they would not be
veleased and they would remain in
preventive custody. Now it is the
Union Government that is ruling.
We are not feeling secure that there
will be free and fair elections. So
some arrangement has got to be
made about that and these people
should be released forthwith,

SHRI VIDYA CHARAWN SHUKLA :
Sir, I have already clarified most of
the voints that have been raised here
by the hon, Members. As far as the
pending cases are concerned, I want
to say that it is our policy not to
withdraw the cases involving vio»
lence, We do not want to withdraw
any cases which are pending in the
court of law and which are cases of
major violence. (Interruptions.) As
far as other cases are concerned
which do not involve any violence,
we can look into them.

THE VICE-CHAIRMAN (SHRI
AKBAR ALJI KHAN): The question
is: '

“That this House approves the
Proclamation issued by the Presi-
dent on the 20th TFebruary, 1968,
under article 356 of the Constitu-
tion, in relatiocn to the State of
West Bengal”.

®

The motion was adopted.

THE WEST BENGAL STATE LEGIS-

LATURE (DELEGATION OF
POWERS) BILL. 1968,
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN). As the Bill is
only consequential, T think ., . |

SHRT BHUPESH GUPTA (West
Bengal): No. no. It is not consequen-

N
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tial. Which provision of the Consti-
iution says that?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): Sir, I move:

“That the Bill to confer on the
President the power of the Legisla-
ture of the State of West Bengal
to make laws be taken into conside-
ration.”

(Interruptions)

Sir, I have to make some introduc-
tory vemarks firgt, As the House
knows, this Bill has to be passed
to take powers to make laws in re-
gard to the State of West Bengal.
The Proclamation under article 356
of the Constitution has just now been
approved by this hon. House., Now
under this Proclamation the powers
of the Legislature of the State are
exercisable by and under the autho-
rity of Parliament. It is now pro-
posed that Parliament may authorisa
the President and give him the .
powers of the Legislature of the
State of West Bengal to make laws
for the State. As we did in the case
of several other States which have
been under the President’s Rule for
the last 15 years, like Punjab, PEPSU,
Travancore-Cochin, Kerala, Orissa,
Haryana, etc. we are going to form
a Consultative Committee which
will not only consider the legislative
measures of the State of West Bengal
but would also discuss the non-
legislative matters, if and when
necessary. Normally we keep the
strength of the Consultative Com-
mittee at 45 but in this particular
case we are providing for a Consulta-
tive Committee which will consist
~f 60 members, 20 from this hon,
House and 40 {from the Lok Sabha.
I am sure that these two provisions
that we are making in this Bill are
non-controversial and, as you very
rightly observed, this is a Bill which
is consequential. Once the hon. House
has approved the Proclamation of
the President, the Bill follows as a
logical corollary; there can be no
doubt about that, because it only pro-
vides some machinery for the interim
period during which we could have
the opinion of the Members of Parlja-



